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(The Commitee met at 2-30 p.m.) 

Chairman (Shri R. Venkataraman): 

At the last meeting the Committee de- 

cided to select the bodies which may 

give evidence before the Select Com- 

mittee. We have received representa- 

tions from the Indian Coffee Board and 

the United Planters’ Association of 

Southern India. We have also received 

representations from the Wynad Plan- 

ters’ Association and the Mysore Plan- 

ters’ Association. Two letters were 

also received one from the Govern- 

ment of Mysore and the other from 

the Mysore Chamber of Commerce. 

The representation of the United Plan- 

ters Association of Southern India 

comprises of the representations of the 

Mysore Planters’ Association as well 

as the Wynad Planters’ Association. 

So I decided to ask the Indian Coifee 

Board and the United Planters’ As- 
sociation of Southern India to send 
their representatives. 

The letters of the Mysore Govern- 

ment and the Mysore Chamber of 

Commerce will be taken up when the 

relevant clauses come up. 

We shall now examine the Indian 
Coffee Board. 

WItNEsses EXAMINED 

Name of the 

Indian Coffee Board. 
Association —The 

Spokesman :— { 

(i) Shri 8. N. Ramanna, Vice- 

Chairman of the Indian Coffee Board; 

(2) Shri N. B. Athrey, Chairman 

of the Propaganda Committee. 

(3) Shri U. Subraya Mallia, 

(4) Shri M. A. Dharmaraja Iyer. 

(5) Shri T. Raghavachari, Consu- 

mers’ Representative. 

Witnesses were called in and they 

took their seats, 

Chairman: You may ask your spokes- 

man to explain your memorandum. 

Copies of your memorandum have 

been circulated to hon. Members. If 
there is any particular aspect of your 

memorandum which you may wish te 

emphasise, the Committee will be glad 

to hear you. 

Before you proceed to give your 

evidence, I have to inform you that 

the evidence which you now tender 
before the Committee will be treated 
as public and is likely to be publish- 

ed. If, however, you wish any portion 

of your evidence to be treated as con- 

fidential you may indicate that at the 

time you are/dealing with that sub- 

ject. 

Until the Report of the Select Com- 
mittee is submitted to the House it is 
confidential and I would request you 
not to reveal the nature or the con- 
tents of the evidence to the public or 
to the press. 

) Shri Ramanna: Sir, I would, to be- 

gin with, like to give a brief account 
of the formation and development of 
the Indian Coffee Board. 

Between 930 and 940 there was 

a depression in the coffee industry. 

The prices realised by the growers



‘tion was round about 6,000 to 
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were far less than the cost of produc- 

tion and it was uneconomic to conti- 

nue production. The result was that 

most of the planters had to abandon 

their estates. In 935-36 the planters 

joined together to form an organisa- 

tion to see that coffee was pushed in 

the Indian market. At that time we 

were producing round about 5,000 

tons. Out of these i5,000 tons, some- 

where about 8,000 tons were used to 

be exported and the Indian consump- 

7,000 
tons. A voluntary organisation of the 

growers was formed and the planters 

used to pool their profits, and the 

amount so pooled by the planters was 

used to subsidise hotels and other 
restaurants in the South and North 

India. We carried on like that for two 
or three years. Finding that the ar- 

rangement was working successfully, 

we approached the Government to 

give legal recognition to the organisa- 

tion. 

In 940 Government took up this 

matter very seriously and we had a 

Conference in Madras where the 
scheme was discussed, and in 942 the 
Coffee Market and Expansion Act was 
passed, That is the origin of the Coffee 
Board. 

When the Coffee Board was formed 
our acreage was ,80,000. Today the 
acreage has increased to 2,40,000. 
From 45,000 tons we have stepped -up 
the production to an average of 25,000 
tons and I am glad to inform this 
Committee that the crop we harvest- 
ed last year touched 29,000 tons or 

3... -a little short of it. 

Just before the Coffee Market Ex- 
pansion Act came into operation our 
Tabour strength was less than a lakh; 
today we are employing one lakh and 
seventy-seven thousand labourers on 
our estates. That is the progress we 
have so far made regarding acreage, 
production and employment of labour. 
Right through, the scheme has work- 
ed very satisfactorily. The present 
Bill has been introduced for the fur- 
ther development of the industry. 

We are very glad that Government 
is taking a keen interest in the further 

development of the industry. The pre- 

sent is the opportune moment, as the 

export market holds out possibilities 

of expansion. There was a frost a 

couple of years back in Brazil. Brazil, 

as the Committee would be aware, 

generally produces about 60 to 70 per 

cent. of the world’s supply. Due to 3 

frost the world market prices have 

shot up and the export market is ex- 

panding. This is therefore the oppor- 

tune moment to expand the coffee in- 

dustry in India. We have also got vast 

scope for expansion. Between 930 and 

3940 we had neglected our estates and 

there is available in South India near- 

ly a lakh or two lakhs of acres of land 

which could be converted to coffee es- 

tates. That is the position now. 

As regards the Bill the major change 

that is sought to be made is in the 

constitution of the Board. According 

to the existing constitution we have 

30 members on it. Fourteen out of 
these are growers, three being nomi- 

nated and ll being elected by the vari- 

ous associations. Thus it will be found 

that out of 30 members l] growers 

are elected and 9 are nominated by 

the various Governments. There is ab- 
solutely no reason why this small min- 

ority of ॥4 elected seats should now 

be converted into nominated seats. 
The proposal now is to have the re- 

presentatives nominated, instead of 
giving a chance to the associations of 

electing their representatives. We 

would in this connection like to bring 

to the notice of this Committee that 
the Coffee Board is quite different 
from the other commodity boards. In 
tea and other boards the produce is 
not commandeered ‘by the boards. But 
in coffee every bean of Coffee that is 
produced by growers, whether big or 
small, has to be delivered to the Coffee 
Board and it is the Coffee Board that 
markets the produce. As the whole 
produce is to be delivered by the grow- 
ers, naturally, justice demands that 
the growers should be consulted and 
must have some voice in regard to the 
method of marketing, etc. We feel 
that the nominated members will not 
be the true representatives of the 
coffee growers and would like to 
stress that the seats that have been
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allotted to the coffee growers instead 
of being filled by nomination by the 

State Governments should be filled 
by the elected or nominated by the 

representatives of the respective asso- 

ciations. In Coffee we have got asso- 

ciations of long standing and these as- 
sociations are regionwise. There is no 
difficulty regarding representation. 

Almost in all the places in the South 
India we have a number of associa- 
tions which are organised. If you take 
Mysore and Coorg these associations 

are of more than fifty to sixty years’ 

standing. We are confident that these 
associations would naturally elect 

members to represent them on the 
Board in whom they have confidence 

that they would safeguard their in- 

terests. 

We would like to stress that Gov- 
ernment may be pleased to retain the 
previous method of elected seats and 
not have nominated seats, especially 
for growers. 

Then we come to the question of 

trade representatives. Till now we 

have got four trade representatives on 

the Board. These four trade represen- 
tatives are nominated by the Centre. 

The proposal for future is also to 

nominate the four trade representa- 

tives. We would like that out of the 
four trade representatives, one seat 
may be allotted to the curers, because 
in the coffee industry the curers play 
a vital part in its marketing, Previous 

to the Coffee Market Expansion Act 
the curers used to be our selling 
agents, and they are in touch both 
with the export and internal market. 
For the last thirteen years we are 

lucky in having one curer out/of the 
four seats. But we would like that a 
provision may be made that one out 
of these four seats may be reserved 
for a curer. We have got curers all 
over South India, in Mangalore, Cali- 
cut, Mysore, Coorg and other places. 
One out of them may be taken as a re- 
presentative for the curers. That is so 
far as membership is concerned. 

Coming to the second point, regard~ 
ing the Chairman of the Board, IT would 

like to state that all along we have 
had eminent government officers of 

the Centre as our Chairman, and also 
sometimes, when the government offi- 

cers were not able to come over there, 

we had the First Member of Council 
of, Mysore, as. for instance Shri Ma- 

dhava Rao and Shri Anantharaman, 

as our Chairman. The present Chair- 
man is also the Minister of Agricul- 

ture of Mysore State. 

Shri T. T. Krishnamachari: The Min- 
ister of Industries. 

Shri 8. N.-Ramanna: Now Industri- 

es. I_am sorry I made that mistake 

Though the power of election was 

vested in the Coffee Board, you can 

see from the persons who have occu- 

pied the Chair for the last thirteen 
_years, that the members have elected 
the best among us. At present we do 
not see any reason why the Chairman 
should be nominated and why we. 

should havea salaried full-time Chair- 
man. We do not find any necessity 

_ for 8 salaried full-time Chairman. We 
would like these deliberative bodies 

_to be kept apart and separate from 
the executive bodies. We do not like 
the executive functions to be given to 
the Chairman. That is recognised in 
all places. If you take a municipal 
corporation, there we have an elected 
President or an elected Chairman 
from among the members. The chief 
executive officer would be the Com- 
missioner, and he does not interfere 
in the deliberations. Only the Board 
and the Chairman are concerned with 
the vital, broad policies; the details 
are to be executed by the executive 
staff. If the Government feel that the 
present staff is nct enough they may 
appoint more..At present we have got 
the Chief Coffee Marketing Officer 
who is the chief executive of the 
Coffee Board. He is the head of the 
executive. He is appointed by the Cen- 
tral Government and he is responsi- 
ble to the Central Government. And 
he is bound to carry out the direc- 
tions of the Centre. If the Govern- 
ment feel that one officer is not suffi- 
cient, in view of the fact that Govern- 
ment intend to take up some plans 
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regarding ‘the development ‘of the in- 
dustry, and would be overworked, we 
would ‘suggest that any number of 
officers that may be necessary could 
be appointed. But we would like the 
Chairman to be elected from’ among 
the members of the Board. And he 
should only be concerned with the de- 
liberative portion of it and not be sad- 
dled with the executive functions. 

Tne other important point :which 
we would like to press is regarding 
the fixation of prices. That is a most 
vital thing which is worrying all the 
growers. As I mentioned to you, the 

+ Whole. produce of the grower, every 
been he produces, is to be deliver- 
ed to the Coffee Board and it is the 
Board that markets the coffee. Accord- 
ing to the existing Act it is the Cen- 
tral Government that fixes the prices 
in consultation with the Board. The 
Board has not got full power of fix- 
ing the prices. It is only a sort of ad- 
visory or recommendatory body, and 
the power of fixing the price is vest- 
ed in the Central Government. As 
such, when the Central Government 
have got full powers, we do not see 
any reason why the Government 
should not consult the Board regard- 
ing the price. The vital thing here is 
that the Board is well conversant with 
all the facts; they know the stock 
Position; they know the trend of the 
markets. Therefore they are the best 
advisers in this matter to the Govern- 
Ment. Government may fix any price 
in consultation with the Board. We 
would very much like the clause “in 
consultation with the Board” to be 

, retained. If all the seats are nominat- 
ed and if the Chairman is also a sala- 
\vied officer of the Government, hay- 

_» . ing regard to the fact that the growers 
give all their Produce, though any 

*price fixed -by Government might be 
reasonable, the planters will feel a 
sort of grouse and it will lead to a 
sort of unpleasantness. When the 
Planters deliver ther entire stock and 
it is entirely in the grip of the Coffee 
Board, in regard to price fixation we 
would rather suggest that the Gov- 
ernment should consult the Coffee 
Board before they arrive at any fig- 
ure, That is a most vital thing the 

5 
growers. I may stress that this is an 
organisation which is more like a co- 
operative marketing organisation, and 
the co-operation of all the growers is 
absolutely necessary for its success. 
We had this co-operation for the last 
thirteen years ever since it was start- 
ed as a voluntary organisation, by vo- 
luntary subscriptions and subsequent- 
ly. became a Board under the Coffee 
Market Expansion Act. It has worked 
to the best satisfaction of the grow- 
ers and the general public. And we 
are sure that if the same procedure 
of consultation with the Board is re- 
tained the growers will feel confi- 
dence in the Board and we will have 
full co-operation. 

The next point we would like to 
stress is regarding propaganda expen- 
diture to be incurred out of pool 
funds. In the Coffee Board at present 
we have got two funds. One is known 
as the general fund and the other as 
the pool fund. The general fund is the 
cess we levy on coffée. It is a volun- 
tary thing At present we are levying 
a cess of oné rupee per ecwt. on all 
coffee produced, to be utilised for the 
administration of the Board and for 
research and propaganda purposes, 
When the Board was started original- 
thé three purposes, including the pro- 
paganda and pushing our coffee in the 
Indian’ market. It was with that op- 
ject that the cess was imposed and 
it was with that object that the Board 
was started. It was a voluntary agree- 
ment on the part of all growers to 
pay this one rupee cess. And till now 
this one rupee cess is utilised for all 
the three purposes, including the pro- 
paganda expenditure. But now it is 
proposed to shift the expenditure on 
Propaganda on to the pool fund. The 
pool fund is the realisation of the sale 
proceeds of coffee, after deducting the 
marketing expenditure. All the reali- 
sation of coffee is funded; it is known 
as pool fund, and it is to be distribut- 
ed among all the planters. There is 
no reason why this propaganda ex- 
penditure should be met out of the 
pool fund. When we have got a speci- 
fic cess of one rupee, which is to be 
enhanced to six rupees according to 
the present Bill, the expenditure in 

<n
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connection with propaganda research 

and also administration, all the three, 

ought to be met out of the cess. The 

other defect is that the pool fund is 

the growers’ money and there is no 

limitation imposed on expenditure in 

the Bill with the result that we do not 

know as to what money would be 

spent for propaganda purposes. That 

money ought to go to the planters. 

This propaganda expenditure at pre- | 

gent is only about a lakh or two, a 

small amount, which we are able to 

meet out of our one rupee cess at 

present. It might develop. This could 

be easily met out of the general funds 

which we are collecting. 

The other point is regarding the 

byelaws to be framed and the rule- 

making powers. At present the Board 

can, after obtaining the sanction of 

the Government, make them, The 

Board would be in a better position 

to do so. But now the byelaw is to be 

framed by the Centre. Of course that 

is a minor point and we leave it to 

the Select Committee to consider whe- 

ther it would not be advantageous for 

the Government to consult the Board 

while framing any fresh byelaws. 

These are the major points on which 

we would like to lay stress. The other 

points are all minor ones. We are very 

particular about the constitution of 

the Board, fixation of prices in con- 

sulation with the Board, and the mar- 

keting to be done in consultation with 

the Board. After all, the Board con- 

sists of responsible persons who come 

from various Governments, and plan- 

tation constituencies. Their advice 

would be very helpful in framing the 

marketing policies and fixation of 

prices and it would not be inconveni- 

ent if they were consulted. 

Chairman: If any of the other mem- 

bers of the delegation want to supple- 

ment, they may do so now, so that 

questions may be put afterwards. 

Shri Subbaraya Mallia: My hon. 

friend Shri Ramanna has more or less 
covered all the points except the 

early history of the creation of the 
Coffee Cess Committee that subse- 

quently developed into the Coffee 

Board. In 929, there was a world 

slump in coffee and the export de- 

mand shrank to almost nothing. The 

plantation interests approached the 

Central Government to impose a cess 

of eight annas per cwt, and supple- 

menting this with voluntary subserip- 

tions and gifts of coffee, by 935, to a 

very large extent, the Coffee Cess 

Committee which was then created, 

was successful in creating a taste for 

coffee in areas which were new to 

coffee. After 939, when the Second 

World War broke out, we thought 

that the Coffee Cess Committee should 

pe developed into the Coffee Market- 

ing Expansion Board and the new 

Board was constituted. 

Shri Raghavachari: On behalf of the 

consumers, I would like to make a 

few observations. The hon. Minister 

may be thinking that I may give a 

misleading picture because I have 

been elected as a member of the dele- 

gation. I thank the Board for giving 

me the privilege of stating my own 

views. 

With reference to the price of coffee 

in order to give the maximum bene- 

fit to the consumer, I would like some 

provision to be made in the Bill to 

collect the excess. I will make myself 

clear. There are two ways of selling 

coffee. As it is, the co-operatives and 

propaganda units are given coffee at 

the pool’s basic prices. The major por- 

tion of the coffee is sold through pool 

auctions i.e., the ordinary trade takes 

part in the auction and very often, the 

producers get more than the pool’s 
basic prices from export they get very 

much more. For aught I know, this 

year Government -have agreed to per- 

mit the export of 8000 tons. If all the 

8000 tons are exported, I am 

sure the producers will get 

Rs. 3l per point in the place of 

Rs. 2-4-0 per point which the Govern- 

ment have guaranteed. With a view 
to benefit the consumer, the excess 
realised by the producers by way of 

pool auctions should be set apart as a 
separate fund and that must be uti- 
Jised for reducing the price of coffee



for the consumer. The reason why I 

am saying this is this. At a time, dur- 
ing the war when there was a slump 

in the foreign market, the producers 

got the basic price. That is to say, the 

Indian consumer paid for the losses 
which the producer incurred by loss of 

export of coffee. The producer must 

have a fair return; there is no objec- 
tion to that. At the same time, he can- 
not expect to collect all the excess 

which he gets by way of export. This 
amount will go a long way in 
reducing the price of coffee for the 
consumer. The excess which the pro- 
ducer collects by way of export and 
in pool auctions must be set apart in 
a separate reserve which will be uti- 
lised to subsidized the price to the 
consumer at a time when the pro- 
ducer gets more. 

With regard to price fixation, I wish 
to differ slightly from Shri Ramanna 
and say that the Government should 
have overriding powers in the matter 
of price fixation. Of course, as the 
provision at present stands, I do not 
think the Government have got any 
intertion of vetoing the suggestion of 
the Board or treating ‘them with con- 

| tempt. But, in the original Act, as it 
| stood, Government could not inter- 
fere. Recently, the Government: had 
to interfere. I should say, though the 
hon. Minister may not divulge it, I 
had to present a memorandum to the 
Government when the price of coffee 
‘sky-rocketted. With the regard to the 
Marketing Committee, there is a rule 
which says that the Marketing Com- 
mittee should be constituted by a 
Majority of the growers. The consum- 
er or even the trade representatives 
have no voice. I cannot be elected to 
the Marketing Committee. Therefore, 
to safeguard against any reactionary 
tendency, I think the Government 
should have overriding powers. It 
may be plausibly argued that the Go- 
vernment have overriding powers 
under section 42 of the Act, that is, 
Powers to override any reactionary 
proposals of the Board. But, the 
Board should be consulted when the 
growers interests are concerned. I do 
not think that the present provisions 

in any way grants that power or that 

the Board would not be consulted or 
they will not be taken into confidence 

at all 

There is another matter in which 
I agree: with regard to the debiting 

of the cost. Originally the debit was 
to the general fund. On principle, the 

expenses on the promotion of the sale 

of coffee should be debited to the pool 

fund. There is no more idle propa- 

ganda. The propaganda units are sell- 

ing coffee powder and raw coffee 

seeds. This has contributed to the con- 
sumption of coffee in the home mar- 

ket. Legitimately it should be debited 
to the pool fund. Of course, there is 

another aspect. Whether it comes 

from the pool fund or the general 

fund, the consumer is benefitted. The 

counter argument that may be put for- 

ward is that the propaganda units are 
getting coffee at the pool’s basic price 
and not at the auction price and 

therefore, the benefit goes to the con- 
sumer and therefore, it should be 
debited to the general fund. 

I wish to emphasise one matter and 
that is with reference to the election 
of the Chairman, The Bill before us 
is the revised Bill. Originally, the pro- 
posal of the Central Government was 
to appoint a Chairman from among 
the Members of the Board. It was 
never understood that he would be 
a paid Chairman. We had no objec- 
tion to that. As a matter of fact, I 
wanted the appointment of the Chair- 
man for the reason that the Coffee 
Board consists of a number of grow- 
ers, and there may be an apprehen- 
sion of domination by the growers. 

Chairman: May I just correct one 
thing? Clause 6 of the Bill of 952 
which you are referring to say that 
the Chairman is to be appointed by 
the Central Government. 

Shri Raghavachari: From among 
the members of the Board, 

Chairman. Those words are not 
there. 

Shri Raghavachari: That is what we 
understood from the hon. Ministers 
speech at the informal meeting on
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December 3i, 952, if I remember a- 
right, in the premises of the Indian 
Coffee Board. I may be wrong. That 
issmy recollection, Even. otherwise, in 
a democratic set-up, it is only natural 
that both the functions should not be 
combined, You can take away all the 
powers as they have done in dhe case 
of the District. Municipalities Act. The 
Commissioner need-not carry out the 
resolution, of the Couneil -which are 
contrary to.the Act or the principles 
Jaid down in the Act. Still, you have 
got. a non-official Chairman. Whether 
he. has) any powers: or not, it-is a 
non-official body. To thrust an  ap- 
pointed Chairman and that too an 
executive officer is something repug- 

nant to the principle. I feel. very 
strongly’ on. this question. It may be 

coneeded that one from among the 

members. of the Board may» be nomi- 

nated as Chairman by the | Govern- 

ment. It 'may be: embarrassing to: an 

executive officer to preside over meet- 
ings where we may have to criticise 

his actions and he may have to carry 
out the policy of the Board. He owes 
allegiance to; the .Government also. 
That isa position which is rather con- 

tradictory with ‘which I will not be 
able to reconcile; myself. 

Chairman: What about representa- 
tion of the consumers? 

Shri Raghavachari: It has been 
brought to two. I wish it were restor- 

ed to three. | 

Shri Dharmaraja Ayyar: The 
amendment to section l] of Act VII of 
942 says: 

“Tn section ll of the -principal 
Act, forthe words ‘at the rate of 
one rupee per hundred-weight or 
at such lower rate as the Central 
‘Government may on the recom- 

mendation of the Board, by notifi- 
cation in the Official Gazette pro- 
vide’, the words ‘at such rate not 
exceeding six rupees per hundred 
weight as may be fixed by the 
‘Central Government by Notifica- 
tion in the Official Gazette’ shall 
be substituted.” 

The proposal in the present Bill is 
that thewords‘‘on the recommenda- 
tions-of ‘the Board’. shall: be omitted. 
In ‘the-original | Act; the words ‘on 
the recommendation of the Board’ are 
there. I do! not think there will be any 
harm-if the recommendation of the 
Board is retained. The Board may be 
consulted before any increase is given 
effect: to. 

Shri या, 8. Mallia: I have only two 
points to. make. 

As regards price fixation, I feel 
that the Government should have the 
final-say- about it. It should not 
left! exclusively to the Board, 

As) for traders’ representation, the 
nomination of the Government so far 
has worked well, and it should con- 
tinue. 

About: the paid Chairman and other 
things, the trade is not concerned with 
thems: We have no objection to your 
appointing a Government member 
Or anybody. Then; about the — elec- 
tion of planters’ representatives, and 
othep: things; it is a matter between 
the planters: and the Government. We 
have nothing: to. say- about ‘it, 

Chairman: In paragraph 7 of your 
menioradum, you have stated that 
with every change in the Government, 
there will) be a change in the Board. 
You ‘know that the membership of 
the Board is for a period of three 
years, anda change in the Government 
does not bring abotit a change in the 
membership of the Board. May I 
know what you mean by that para- 
graph? 

Shri. Ramanna: The nomination of 
the members depends upon the person 
who. nominates them. 

Chairman: Let me make my point 
clear. All the members are going to 
be nominated under the new Bill, and 
the term of cffice of every member 
is going to be prescribed as three 
years. How do you say that a change 
in the Government will bring about a 
change in the membership? It is 
only when the three year’s period 
ends and fresh nominations take 



place that new members will be ap- 
pointed. 

Shri Ramanna; This Board - which 
is nominated will carry on for three 
years. Suppose the new Constitu- 
tion is to 96 put through, I do not 
know whether J] would be offending 
the House if I were to explain in de- 
tail. We have a particular set-up 
in the Government today, the Congress 
eC up; Tomorrow the Socialists 
«come in, the day after tomorrow the 
‘Communists, It changes. God for- 
bid that: We would very much like 
the présent ‘setip to ~ continue; but 
what I feel/is suppose there is a change, 

vat that time the whole personnel will 
-change. That means automatically 
when the next body is to be constitut- 
ed, the whole set up will change. We 
feel that polities should not come into 
these commodity committees. we feel 
that these should stand on’a different 
basis. If you were to allow the per- 
sons to be elected through these 
associations, we will not have that 
danger. That is what we feel: 
There will also bé continuity in the 
Board regarding © the Dolicies to be 
framed, and all ‘that. 

Chairman: You agree there will be 
no change in the personnel within the 
term of three years? 

Shri Ramanna: No, no. Unless the 
Members misbehave and are asked to 
80 out, there will be no change. 

Chairman: You have seen the memo- 
randum with regard to the rules to be 
framed in‘the Annexure to the Bill— 
memorandum regarding delegated 
legislation. A suggestion’ is. made 
there that the principles regulating 
nomination will be mentioned in the 
rules,. and you are aware that the 
Minister in his speech has stated that 
8 5 panel of names should be called 
from, the various representative 
organisations. Now, what objection 
can you have if you are allowed to 
nominate or send pannei and mem- 
bers are chosen from that. panel? 

Shri Ramanna: That is 8 sort of 
half-way measure, g compromise. It 
is not full democracy. We feel this 
“Board should be a democratic Roard 

automatically. In the pannel system 
there is'a defect. Suppose you ask 
a~ pafticular association to give the 
names of four members out of whom 
you would like to select one, all ihe 
four are not likely to be the best in 
that association. The Association 
considers A ag the best, B as the 
second, C as the third and D as the 
fourth. You might pick up C or D. 
That is, the association will be deprived 
of sending the best man to the Board. 
That is a big handicap there. Goy- 
ernment may pick up the fourth man, 
but the association would Very much 
like that the first man should be taken 
as a member of the Board, 
ciation will lose that chance. 
a defect in the panel system. 

The 8550- 
That is 

And the second defect is that it 
naturally leads to some patronage 
which we do not like. We would like 
the member to be independent, impar- 
tial, to express their views unbiassed. 

Chairman: Are you sure that the 
present method of nomination through 
the associations ensures that independ- 
ence and impartiality? For instance, 
I will mention this point. In 953, 
the United Planters’ Association nomi- 
nated Mr. Humphreys, Mr, Iver Bull 
and Mr. Howard. Does it mean that 
the United Planters’ Association does 
not consider any Indian fit to represent 
them on the Board? 

Shri Ramanna: It consist of both 
Indians and Europeans and the mem- 
bers felt that these three people would 
be better fitted to represent them, and 
therefore they have sent'them. That is 
their view. Even the Indians have 
voted’ for them. 

Chairman: It all depends on who 
controls these associations, is it not? 

Shri Ramanna: It is not qa question 
of) controlling. It is a question of 
popularity of the individual in the 
association -and the confidence he com- 
mands in the association, 

Chairman:- The next point which 
you’ referred. to is about the full-time 
yfficer. You now know the Board
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has got enormous functions to per- 

form—propaganda, marketing, fixing 

og price etc. It has got lot of func- 

tions, Don’t you think it would be 

of advantage to have a full-time 

officer rather than a person who 

merely presides over meetings? 

Shri Ramanna: Previously the pro- 

paganda section was not developed. If 

the Government feel that the present 

Chief Coffee Marketing Officer is over- 

worked and he cannot devote his time 

for both propaganda and marketing, 

the marketing side can be given tc 

the Chief Marketing Officer, and a 

Director of Propaganda could be ap- 

pointed. There is no reason why the 

Chairman should a salaried full time 

officer. 

Chairman: Many of these things 

have to be done in consultation with 

the Board. and in order to do that, 

you must have one person through 

whom the Board can act. Last time 

you remember when the Government 

wanted to discuss about the price 

in September to December, i953, the 

Chairman was away and the Board 

could not make up its mind and the 

Chairman, Mr, Iver Bull, himself said 

it would be far better to have & full 

time Chairman than ga Chairman for 

meetings. 

Shri Ramanna: JI do not know 

whether Mr. Iver Bull expressed that 

view or not. I am not aware of 

that. fact. But, even though the 

Chairman is out, the Marketing Corn- 

mittee is the committee that fixes the 

price, and it is the Chief Coffee 

Marketing Officer who is the Chairman 

of the Marketing Committee, and he 

can very well convene a meeting of 

the Marketing Committee within 24 

hours and take a decision and fix the 

price. Nothing prevented him and 

the Committee from fixing up the 

price, and there is no necessity for the 

Chairman to be always present. 

Chairman: It has been stated by 

the Minister in his speech in the House 
that Mr, Iver Bull himself—the Chair- 
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man of the Board—had said: “There 

is much to be said in favour of having 

a full-time Chairman.” 

The next question is this. You made 

a point about money for sales 

promtion coming from the pool 

fund. You said it should not 

come from the pool fund, but 

from the General fund. Generally, 

in all industries the promotion of sales 

is a part of the expenditure on the 

manufacurer and producer, is it not? 

Shri Ramanna: The cess was collevt- 

ed with a specific object, viz., to meet 

the expenditure of administration and 

propaganda. Research came in only 

subsequently. The Indian Coffee 

Board had no research scheme at all. 

It is only in 946 when the Government 

of Mysore was kind enough to place 

the Bilahannur research station in the 

hand og the Coffee Board that the 

research organisation was started. 

So, the primary object of levying a 

cess of one rupee was to meet the 

expenditure on the administration and 

that was meant mainly for propaganda, 

and we wanted this Coffee Board be- 

cause the consumption in India was 

only 7,000 tens and our production 

was 7.000 tons and the export market 

was blocked . We wanted to see that 

the Indian consumption was raised to 

i5 to 77 thousand tons. ‘That was 

the primary object with which the 

Coffee Board Was started, and that is 

the reason why originally the cess was 

levied. In all commodity committees 

all this expenditure is met opt of the 

cess levied for that purpose and not 

from the realisation by scale of the pro- 

duce. 

Chairman: I have not made myself 

clear. In the case of every commo- 

dity that ६ man wants to sell, the 

promotion of sales, the increasing of 

his sales is a part of the producer’s 

expenditure. If the sales increase, he 

is benefited and he makes more pro- 

fit. This is a general proposition. 

Forget the Coffee Board for the time 

being. 

Shri Ramanna: That is extending the 

analogy too far.



Shri Karmarkar: It has not been 
extended yet. What do you say about 
the proposition? 

Shri Ramanna: The research depart- 
ment is meant to help the producer to 

produce more. Instead of producing 

3 cwts. the department wants him to 

produce 6 cwts. So that also helps 

the producer. If your argument is to 

hold good, even the research depart- 

ment’s expenditure should come out of 

the Pool fund. 

Shri T. T. Krishnamachari: The 

position is this. The Chairman very 

rightly told you that the benefit out 

of any increase in the realisation by 
sales goes to the grower, and does not 

go to the consumer, Here, the money 

for the cess fund comes out of the 

consumer. It is added to the consum- 

er price. It is not fair, he says, that 

where the benefits go to the grower, 

the grower must pay it out of the 

profits that accumulate in the Pool 

fund? You cannot by any stretch 
of imagination say that the increase 

in the plantation area benefits directly 

the consumer, and therefore it must 

come out of the Pool fund which is 

divided up amongst the producers as 

part of propaganda expenditure so 

that he takes the burden and not the 

consumer. The Chairman’s idea is 

that it is a logical step. It is not a 

very vital step, because as you say, 

the demand for expenditure is not very 

large, and if it happens that the pool 

fund does not have enough money, 

Govenment have to find some method 

by which propaganda is to be carried 

on. Very possibly the Government 

might be in a position to permit you 

to use it out of the cess fund. Since 

we are discussing the matter on prin- 

ciple—the Select Committee has to 

decide on principles—the point is that’ 

propaganda expenditure must be borne 

by the producer or manufacturer, and 

not by the consumer. You may ulti- 

mately add the price to the consumer. 

You may do it in various ways. But, 

so long as the fixation of prices is of 

the floor and not of the ceiling, and 

the ceiling is sky high, naturally, you 

must pay for propaganda from out of 
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the excess profits ‘that you make, and 
not take it from the cess which is a 

burden on the consumer straight way. 

Shri Ramanna: The pool fund, as 
I explained, is the money that we 

set apart to be paid to the planters 

deducting the marketing charges. 

That is the specific object of the pool 

fund. Take, for example, tea. You 

have not got an organisation of this 

type for marketing. In tea, you are 

levying a cess; that cess you are 

using for propaganda for tea. Who 

is it that paid the bill on propaganda 

for tea? It is from the cess fund. 
You did not lay your hands on the 

producers’ money; you did not ask 

these tea planters... 

Shri T. T. Krishnamachari: If there 

is a fund, I may probably ask. 

Shri Ramanna: Here we are locked 
up with 20,000 tons and the Board is. 
the selling agent. 

Shri T. T. Krishnamachari: As re- 
gards tea, we produce over 600: 
million Ibs. We consume in this 
country only 60 million lbs. and we 

export the balance. Therefore, when 

we utilise the cess, we do not mind 

collecting it from the foreign con- 

sumer. Here the local consumer 
bears the burden unilaterally. It is 

not as it is in the case of tea; there 
is a difference, and so the analogy 

does not hold good. 

Shri Ramanna: I will give another 
reason. 

Shri T. T. Krishnamachari: We 
need not labour on the point. 

Shri Ramanna: Today we have got 

25,000 tons which we produce, pooled 

together under the Coffee Board and 

marketed... Tomorrow the policy 
changes regarding marketing. Sup- 

pose the Board says, ‘we do not want 

this organised marketing, let us have 

a free market’, where is your fund 

for propaganda? Are you prepared 

to stop your propaganda? Now, it 
is all right because you are selling the 
25,000 tons. But tomorrow, if there 
is a free market, where is the fund
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for propaganda to’ come from? Are 
you going to stop propaganda. That 

is“why I suggést, let us lay°our hands 
on the’cess. If Re. I is not sufficient. 
Jet us have’ Rs. 5 or Rs. 6. as the case 
may be.” The policy should be a long 

rangé one. We do not feel that the mar- 

keting organisation is going to be an 
everlasting organisation. Tomorrow 

the ‘meribers might’ take a different 

view that free marketing would be 
better than controlled marketing. In 

that case. the* whole propaganda will 
have to stop. That is the whole 

trouble. So on principle we object to 
that. 

Shri Gadlingana Gowd: Can you 

tell_us what is the acreage brought 

under cultivation after 942, what is 
the increase in the production of 

coffee and the increase inthe num- 
ber ‘of labotir employed in°the in- 
dustry? 

Shri‘Ramanna: Prior to that we 
had’ ,80,000 acres: Today we have 
round about 2,40,000° acres under 
coffee, Our production’ was round 
about 5,000 tons: now we have com- 
pleted production of 25.000 tons. Last 
year we had 29,000 tons and 
‘we -are sure with the sympathetic 
attitude of the Government and 
the- efficient organisation of the 
Board, we can reach the” mark 
of between 30 and 40 thousand 
tons, in the existing plantations by 
the ‘improved methods of cultivation. 
Regarding labour, we were employ- 
ing 90,000 and odd people, but today 
our labour strength is i,77,000. That 
is the improvement we have achiev- 
ed in the last 3 years. 

Shri Gadilingana Gowd: What jis 
the rate of coffée per cwt. in our 
country and in other countries? 

Shri Ramanna: Today’ in the open 
auctions—I am referring to only one 
variety, because there are so many 
varieties—if you take Plantation A 
coffee, the market price ranges round 
about Rs: 20 and we are’ distribut- 
ing to cooperative societies and| pro- 
paganda houses at the rate of Rs: 65 

I2 

plus the excise duty of Rs. 2l and 

Board charges. That works out to 
a total of Rs: 95. But as regards 

the export market price, some months 

back it touched Rs. 450 net after 
deducting Rs. 62-8 and export duty. 

Now it has come down a little and 

the export price in Mangalore ranges 

round about Rs. 400 net. If you take 
the price prevailing on the Continent, 

the consumer on the Continent is 
paying round about Rs. 560 per cwt. 

of coffee as against Rs. 2l0—and odd 
in auction and Rs. 90 for cooperative 

societies and propaganda houses. 

Shri Gadilingana Gowd: What is 
the cost of production? 

Shri Ramanna: It varies from year 
to year; it varies according to other 
factors such as the articles which the 
planter has to get, labour charges and 
so on, We had the Government of 
India cost accountants. They set up a 
method of costing and the same 
method of costing was adopted by 
the Board every year. Formerly we 
were paying labour 8 annas; now we 
are paying Re. l. So that 8 annas 
extra is added, and we are carrying 
on on the same principles. Our cost of 
production comes to Rs. 2-7-l per 
point at present. But the Govern- 
ment of India had deptted the cost 
accountant and his figure comes to 
about Rs. 2-2 per point. There we 
have got some disagreement -with the 
cost accounting. The Board has 
pointed out that he has not taken 
into consideration certain items which 
he should have, and the’ Board finally 
suggested that the pricé would be 
round about Rs. 2-4 per point. That 
would work up’to Rs, 80, 

Shri Gadilingana-Gowd: Is coffee 
surplus in our country? 

Shri Ramanna:° Yes. Now we are 
exporting 5,000° tons’ and we have 
asked for another 3,000 tons export. 

Shri T. प्‌, Krishnamachar’: 
tons. 

6,000 

Shri Ramanna: First we asked for 
5,000 tons. Subsequently we asked 
for 3,000 “tons.



Shri T. T. Krishnamachari: 6,000 

tons have gone out. 

Shri Gadilingana Gowd: Have we 

got a surplus of coffee in our coun- 

try, and if so, what is the quantity? 

Shri Ramanna: About 5,000 tons. 

Shri Gadilingana Gowd: I remem- 

ber to have seen some conflicting 

Press statements by the Coffee Board 

and the hon. Minister. Can you tell 

the reasons therefor? 

Shri Ramanna: In connection with 

what? 

Shri Gadilingana Gowd: In connec- 

tion with fixation of price. 

Mr, Chairman: I do not think it is 
necessary to go into these things, be- 

cause we are now concerned with 
the changes in the Bill. 

Shri Gadilingana Gowd: It is about 
the price level. I do not understand 

how it is not relevant. I read it in 
the papers. Therefore, I wanted to 
know. 

Mr. Chairman: If it has any bearing 
on the clauses in the Bill, then we 
can discuss it. We shall discuss all 
the things which are valuable for our 
purpose; at the same time, we 
shall not burden the record with 
other matters which are not relevant. 

Shri Gadilingana Gowd: If you feel 
it is not relevant, I cannot help. 

Mr. Chairman: I do not think it is 
necessary, You may proceed to the 
next question. 

Shri Gadilingana Gowd: According 
to you, the Government have ample 
powers even under the present law. 
So how does it make a difference to 
the growers if the Chairman or 
Vice-Chairman are nominated by 
Government? 

Shri Ramanna: No doubt under 
section 42 of the existing Act, all acts 
of the Board shall be subject to the 
control of the Central Government 
which may cancel, suspend or modify, 
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as it thinks fit, any action taken by 

the Board. So under this clause, the 

Government has got full powers, and 

this has no bearing on the. elected 

Chairman or a nominated Chairman 

or a.salaried Chairman. The reason 

why we want an elected Chairman is: 

the reason why the Speaker is elect- 

ed-for Parliament. Why not have a 

Minister to preside over Parliament? 

When the Speaker presides the mem- 

bers feel they are at home, they 

could freely discuss the subjects and. 

there is no question of being ham- 

pered in discussion; they will have 

free discussion. We would like to: 

have a person in whom we have got 

confidence and who cannot snub us: 

down. There we have got indepen- 

dence. 

Shri Bhagwat Jha Azad: It is not 

a proper simile. 

Mr. Chairman: There is no neces- 

sity to continue that argument. 

Shri Gadilingana Gowd: You have 

no objection if Government appoint. 

a full time executive officer on.the 

Board if the Board is permitted to 

have an elected Chairman? 

Shri -Ramanna: Ob, yes. They 

could have the Chief Marketing 

Officer as full time officer, if the pre- 

sent officer cannot carry on_ both 
propaganda and marketing. And also 

the Bill contemplates development of 

coffee. Have a Development Com- 

missioner. Have three officers of 
equal status and high rank. We have 
no objection; we would welcome it. 

Shri Siddananjappa: How long have 

you been associated with the Coffee 

Board? 

Shri Ramanna: Once I served for 
four years and now I am in the Board 
for the last four years. 

Shri Siddananjappa: You are a 
planter yourself? >> 

Shri Ramanna: Yes. 

Shri Siddananjappa: Which asso- 
ciation you represent?



Shri Ramanna: I represent the 
Mysore Indian Planters’ Association. 

Shri Siddananjappa: Is there a 
separate association for small holders 
and one for big estate holders? 

Shri Ramanna: Yes. In Mysore, 
we have got two associations—the 
Mysore Planters’ Association and the 
Mysore Indian Planters’ Association. 
In the Association I represent, small 
planters are members. We admit 
planters, even though their acreage 
is very small. We have no limit for 
acreage. We have got planters in our 
Associations who have 5 acres, 0 
acres, I5 acres and so on. We have 
got a good number of such people in 
ur Association. 

Shri Siddananjappa: Is there any 
ban for small estate holders? 

Shri Ramanna: There is no ban. 

Shri Siddananjappa: Is there any 
basis for the allegation that the in- 
‘terests of small estate holders are 
neglected and ‘overlooked by the 
Board? 

Shri Ramanna: I cannot understand 
how the interests of the small holders 
are neglected by the Board because 
in the Board the price paid to the 
small holder, whether he holds l acre 
or ten acres is the same as the price 
Paid to the big holder with 500 or 
4,000 aeres. The price is eaual. The 
small holder is actually in a _ better 
Position because on delivery of his 
coffee, we pay him full value of the 
coffee. We have got our costing done 
every year. That is mostly done for 
the purpose of paying the small 
holders. That is what we ¢all out- 
Tight payments for the small holders, 
according to our cost of production. 
If the cost of production worked out is 
Rs. 200 per cwt., the small producer 
will be paid Rs. 200 on delivery im- 
Mmediately in cash. The bigger pro- 
ducer has to wait for nearly 0 
Months or i2 months to get his Rs. 
200 per cwt. The bigger planters 
will be paid in instalments once in 
two months or once in three months 
as and when the coffee is sold in the 
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market. So the bigger holders are 
at a disadvantage as compared to the 
small holders. Finally when all this 
stock has been sold, and we find that 
instead of Rs. 200 the total realisa- 
tion is Rs. 20 per cwt. the Rs. 0 
extra is paid both to the small holder 
and the big holder as a bonus. So, 
finally the small holder gets the same 
price as the big holder. The ad- 
vantage is that he has got his money 
as cash and he is not at a disadvan- 
tage. He stands to gain in this orga- 
nisation. 

' Shri Siddananjappa: The Board 
consists of elected and non-elected 
elements; is it not so? Which ele- 
ment predominates? 

Shri Ramanna: ‘There is no ques- 
tion of predominance. 

Shri Siddananjappa: Which is in 
& majority? 

Shri Ramanna: The Board consists 
of 43 members and i4 represent 
Srowers. Out of these, l are elected 
by different associations. 

Shri Siddananjappa: You are con- 
fining yourself to the growers. I am 
speaking of the Board as the Board 
as a whole. Is it the elected members 
who are in a_ majority or is it the 
nominated members? 

Shri Ramanna: | The 
members are in a majority. 

nominated 

Shri Siddananjappa: As it exists 
today, is there enough scope for the 
Government to initiate proposals? 

Shri Ramanna: They have a_ re- 
presentative of the Indian Council of 
Agricultural Research and a represen- 
tative of the Ministry of Supplies. 
These two are powerful members on 
the Board. Whatever the Govern- 
ment of India wants, these two mem- 
bers can put forward and see that it 
is discussed and passed. Even if it is 
not passed, under section 42, the Gov- 
ernment have got over-riding powers. 
I am sure that the two members are 
responsible persons and if they want 
to put forward anything, the other



members would not object to it. As 

things stand at present, I think gov- 

ernment have got full powers to 

jnitiate anything they want. 

Shri Siddananjappa: Do you think 

that there is lack of coordination bet- 

ween the Central and State Govern- 

ments on the one hand and the in- 

dustry on the other? 

Shri Ramanna: So far we have had 

nothing of that type. On minor points 

we might differ but that is our home 

affair. 

Shri Siddananjappa: There is a 

price control on coffee; is it not? 

Shri Ramanna: The control was 

lifted in the year 948. 

- Shri Siddananjappa: One of your 

colleagues mentioned that after giv- 

ing the grower a reasonable price in- 

cluding a reasonable margin of profit, 

what he gets in excess should be 

collected in a pool and made use of 

to subsidise the consumer. What 

have you to say about it? 

Shri Ramanna: That is a new pro- 

position. I cannot commit my associa- 

tion on this because it is a big sub- 

ject which requires detailed thought 

and consultation with my consti- 
tuency. 

Shri Siddananjappa: Does any such 

scheme apply to any other commodity? 

Shri Ramanna: We have not got 

such a thing for any other commodity. . 

That amounts to a Dividend Equa- 

lisation Fund which we have got in 

limited companies. 

Shri Siddananjappa: I¢ that prin- 

ciple is applied to coffee growers, 

how do you think their interests will 

be affected? 

Shri Ramanna: We are _ keeping 

the cost of production as the mini- 

mum price for the grower. He should 

be given something more as an incen- 

tive for him to expand. This extra 

price which we get by export is a 

fluke. We might get a couple of 
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rupees extra; that would be an in- 

centive for the grower to expand. 

Ig you take away that incentive and 

give him the bare minimum—that is, 

his two meals—I do not think the 

industry will expand. If the govern- 

ment are very serious that the industry 

should develop and we should expand 

our production, I think there should 

be some sort of an incentive for the 

grower. I do not say that the whole 

of the export price should go to the 

grower. It is being distributed; the 

government are having a share in it, 

the consumer has a share in it and 

the producer has also a share. My 

friend did not mention the share which 

the consumer has got. Though the 

government said that Rs. 2-4 is the 

price at which the consumer should 

get it. we are giving the societies and 

the propaganda units at the rate of 

Rs. 2-l; that is, we are giving them at 

Rs. 5 less than the cost price. Now- 

here have I seen a commodity being 

given to the consumers at a price 

below the cost price. We have not 

grudged it so far. We said, this is a ~ 

fluke that we are getting a higher 

price from the foreigners. The govern- 

ment is taking Rs. 62-8; we are getting 

it back in some form or other. The 

consumer gets it at@Rs. 5 less. This 

little extra which we get would go 

a long way as an incentive for pro- 

duction, Or else production will be 

set back. 

Shri Siddananjappa: Do you think 

that there is any need for propaganda 

still? 

Shri Ramanna: In the present 

Bill the marketing side is rather 

omitted. More stress is laid on 

development. Ags 8 planter, I feel 

that the existing plantations can very 

easily carry on and come up to a level 

of 30 to 40 thousand tons. We have 

already reached 29,000 tons and with 

our improved strains which our 

research stations have evolved—most 

of us are planting the improved 

strains—our production would jump 

up in a very few years. But the con- 

sumption in India stands only at 

i7,000 tons As it is, we have got
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some 0,000 tons extra and if tomorrow Supposing the export market falls and you produce 30,000 tons, there will be 2 surplus of 3,000 tons which will be hanging on. What are you going to do with this extra auantity? Deve- lopment and more production should 80 band in hand with the marketing organisation. Therefore we must have more propaganda to see that whatever We produce is safely marketed at economic levels. 

Shri Siddananiappa: Supposing the Main object of continuing the Board is to develop the industry. Do you think that co-operation of the plan- ters is necessary? 

Shri Ramanna: Absolutely; unless there is confidence, nobody is going to sink heavy capital. This is a con- 
cern where heavy capital is required. 
If you take the number into  consi- 
deration we have got a large majority 
of small holders. But it is the big 
holders that Produce more per acre 
and it requires very heavy capital. 
If there is confidence and stability in 
the industry, I think it will attract 
more Capital/and the acreage — will 
expand. ‘Employment of labour will 
also jump up agd there will be more 
production and we could have better 
exports, 

Shri Siddananjappa: Is the sys- 
tem of nomination of members to 
represent the growers likely to ham- 
Per the rate of production? 

Shri Ramanna: I am sure it does. 

Shri C. Bhatt: Apart from tradi- 
tions and conventions, what objection 
have you got if the Chairman is a 
salaried one? 

Shri Ramanna: What we feel is 
that these deliberative bodies should 
be kept apart from the | executive 
bodies. That is the main reason why 
We do not need a salaried Chairman. 

Shri C. Bhatt: Would it have any 
effect on the members? 

Shri Ramanna: Certainly; because 
he is to be appointed by the Centre, 
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the Board members have no ४०6 on him. The Board members will - be under his. dictation, 
Shri 6. Bhatt: We are selling coffee inside India as Well as outside. I am putting it to you whether 

Can think of fixing & ceiling price only 
for the consumption of coffee in India. 

Shri Ramanna: We tried that some 
time ago in our auctions. But, unfor- 
tunately, whatever We put as the ceil- 
ing price became the minimum price 
and so We said it was a failure. It is 
unworkable. But, I can assure you 
that because we have got heavy sur- 
plus in hand, with the present system 
of marketing we can keep well with- 
in bounds and we can give the con- 
sumer at such reasonable prices as 
anyone could expect. We are get- 
ting good money out of exports. 

Shri -C. Bhatt: Supposing we 
carry through this constitution. as it is 
before us; what will be the effect on 
the planters? 

Shri Ramanna: -He loses confi- 
dence in the Board. He would be 
disgrunted and yu won’t have his 
cooperation? 

Shri N. Somana: Have you any ob- 
jection to the number of nominees on 
the Board? 

Shri Ramanna: We do not like to 
quarrel regarding the number of 
nominees for Coorg, Mysore and 
Mardras so long as (the associations 
get their representation. The Asso- 
ciations are organised bodies and 
‘their representatives willl be able 
to put forth their’ views, whether the 
number is five or three. Personally, 
I would not quarrel with that. 

Shri N. Semana: Your reference 
is only with regard to the nominees 
of Government in the Bill; otherwise, 
you don’t have any objection. 

Shri Ramanna: It is only that. 
As I suggested out of the four seats: 
one may be set apart for a curer, 

Shri N. Somana: Supposing 
Associations give a panel and 

Government nominates? 

the 
the



Shri Ramanna: There is he handi- 
cap I suggested. You ask my Asso- 
ciation to send a panel of four people. 
The Association selects on merits, 
The Association would very much 
like that the first man should be 
the representative. Unfortunately, 
it might so happen that government 
may pick out the fourth man. We 
won't have the best. 

Shri Somana: Why do you think 
that government may not make the 
best choice? 

Shri Ramanna: According to their 
view, the fourth man is the best 
ehoice, but according to the Associa- 
tion, the first on the list is the best 
man. When you are prepared to take 
@ panel from the Association, I do 
not see any reason why there should 
be any objection to your asking an 
association whom you recognise and 
whom you would like to be repre- 
sented to send up the name of the 
man whom they would like to represent 
them. 

Shri Somana: Have you any ob- 
jection to the Chairman being nomi- 
nated from among the members of 
the Board? 

Shri Ramanna: If it is from among 
the Members of the Board we have no 
objection; but I am not in favour ofa 
salaried wholetime Chairman to be 
nominated. What I mean is we would 
prefer to have a Chairman, not salari- 
ed. not wholetime, but as we have got 
now. At present the Chairman is 
elected by the members themselves- 
Instead of that Government may 
nominate one from among them. So 
long as we have got a Vice-Chairman 
to be elected by the Board the elect- 
ed Vice-Chairman would act as a 
liasion between the nominated Chair- 
Man and the non-official members of 
the Board. He would be a link, and 
although the Chairman would be 
nominated, it would not prejudice. 

Shri Somana: Tf the Government 
thinks that it must have some sort of 
conirol over the Board through — the 
Chairman, would you suggest any 
other alternative? 

7 

Shri Ramanna: Perhaps your idea 
is that one among the State Ministers 
should take their place as Chairman 
in rotation. If that is the case, we 
have no objection to that. For 
example the Mysore Minister or the 
Madras Minister can take their turns. 
Even if the power. of election is given 
to us, we are going to elect him only. 
In fact, we would very much  wei- 
come if the Minister of Commerce 
and Industries were to be our Chair- 
Man, 

Shri T. T. Krishnamachari: But I 
would not like to be there. 

Shri Somana: What is your real 
objection to the deletion of the words 
“after consulting the Board”? 

Shri Ramanna: If we have an 
Opportunity of expressing our opi- 
nion, it gives room for thought fo 
Government. Suppose the Board 
suggests Rs. 200 to be the price. It 
gives food for thought to Government 
to consider whether it should be 
Rs. 200 or Rs. 90. It would be of 
help to them—it would not be of 
hindrance to them. It gives us an 
opportunity of placing our case before 
the person who is to seal our fate. 

According to the amendment 
Suggested. Government shall tix 
the price. The words “in consulta- 
tion with the Board” is sought to be 
deleted. There is no reason why 
those words should be deleted. 

Shri C. R. Narasimhan: Don’t you 
think that a low internal price for 
coffee is by itself a good guarantee for 
an assured market? 

Shri Ramanna; It all depends on 
the cost of production. The producer 
can afford to give at a lower price 
than the cost of production only for 
a year or two, unless you want to 
break his back. What we feel is that 
the consumer should be able to pay 
the cost of production. 

Shri 6. R. Narasimhan: You ob- 
jected to the panel system. But from 
paragraph 6 of your memorandum I
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[Shri C. छ. Narasimhan] 

find that you recommend a panelof 
names for cures’ representation. How 
do you reconcile yourself to that? 

Sbri Ramanna: All these years it 
has been done by nomination; one of 
the curers is being nominated by the 
Government. 

Shri C. R. Nararsimhan: So it is an 
improvement from the point of view 
of representation. 

Shri Ramanna: All these thirteen 
years out of the four traders we have 
had a curer. What we would suggest 
is that one seat may be set apart out 
of the four for the curers represen- 
tative. 

Shri 6. R. Narasimhan: Will a 
panel system not work hardship in 
their case, as you seem to think in the 
case of planters? 

Shri Ramanna: 
pressing for it. 

Shri T. T. Krishnamachari: Nomi- 
nation is poison to the growers: it is 

meat to curers. 

The curers are not 

Shri Ramanna: 
pressing for it. 

Shri C. R. Narasimhan: Have there 
been strong clashes in the past  bet- 
Ween the elected and nominated ele- 
ments in the Board, or have you been 
working as a team? 

Shri Ramanna: There is no conflict 
between the elected and nominated 
representatives. 

Shri C. R. Narasimhan: In the past, 
in the history of the Board, have you 
been working as a happy family? 

But they are not 

Shri Ramanna: We have no con- 
flicts. 

Shri C. R. Narasimhan: Do you 
think of keeping the nomination 
away from the popular Ministry to 
protect the plantation industry? 

In other words, are you afraid that 
popular ministries nominating re- 

presentatives from prominent agricul- 

tural and other interests like planters, 
will lead to political influence being 

| 
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brought to bear on the planters and 
thereby the plantation industry will 
suffer? 

Shri Ramanna: It will suffer, Sir. 
We would like to keep polities and 
economics apart. 

Shri C. R. Narasimhan: You consi- 
der that consultation will serve as a 
good an insurance against perpetra- 
tion of wrong—that is why you want 
consultation? 

Shri Ramanna: It is not a question 
of wrongs. We would like the person 
who passes final orders to take into 
consideration our views in the matter. 

Shri C. R. Narasimhan: 
any suggestions to make to 

the small growers’ interests? 

Have you 

protect 

Shri Ramanna: He is quite happy 

at present: there is no complaint from 

the small growers. 

Shri C. R. Narasimhan: There may 

not be complaints, but there may be 

fears and apprehensions on their 

part. Have you any suggestions to allay 

such pears of the small planters by 

making any amendments in the BiJ— 

or, you have not thought about it? 

Shri Ramanna: That we could 

consider when the development 

scheme is put forward—we could 

consider how far we could help him. 

have not made any suggéstion to allay 

have not made any sugestion to allay 

the fears of the’ small growers 

The very fact that you have not put 

forward any suggestion for such an 

amendment is an’ indication of the 

neglect of the small grower, or want 

of interest in him. Is that in itself 

not a bad precept? 

Shri Ramanna: He is not feeling 

neglected, as/the present Board con- 

sists of smail growers’ representa-- 

tives also. ‘Their interests are amply 

safeguarded by the members who are 

on the Board. 

You told’ us that 

there are eleven elected representa- 

tives on the Board. How many out 

of them represent the small growers? 

Shri Hemraj: 



Shri Ramanna: Three. 

Shri Hemraj: What methods do you 
Suggest for the representation -of the 
small growers, and what amendments 
would you suggest in the present Bill 
to serve this purpose? 

Shri Ramanna: My Association 
consists of a majority of a small grow- 
ers. Wynad and Nilgiri estates are 
mostly of small growers and they are 
electing their representatives. 

Shri Hemraj: Don’t you think that 
for purposes of development, the rep- 
resentation of the small growers is 
wery essential? 

Shri Ramanna: If he is not repre- 
sented here, we could have him. 

Shri Hemraj: Your memorandum 
shows that the number of small grow- 
zs is much more than the big plant 

ers. Don’t you think that for the 
purposes of development it is very 
necessary that their representation 
should be much more than it is at 
present? 

Shri Ramanna: The interesr of the 
small holder ang the big holder is one 
and the same and we are not at log-, 
gerheads. If you take mills and hand- 
Jooms there is a competition between 
them. The manufacture of one is by 
the million whereas the other, name- 
ly, the handioom, cannot manufac- 
ture at that speed. So there is com- 
petition. But in agriculture there is 
no competition between the one acre 
man and the hundred acres man. 

Shri G. P. Sinha: You said that plan- 
ters will not havea free hand if there 
is a nominated Chairman. What do 
you mean by that? Do you mean that 
the Board is only meant for planters? 

Shri Ramanna: It is not meant for 
Planters only, and that is why out of 
28 only l2 seats are given to growers. 

Shri 6. P. Sinha: Then what do you 
mean by “free hand”? 

Shri Ramanna: I mean they cannot 
be independent. A nominated candi 
date owes allegiance to the person who 
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has nominated him. That is our view. 
They cannot express independent 
views. 

Shri G. P. Sinha: Suppose Govern- 
ment nominates one of the members 
from the Board as the Chairman. Why 
do you object to a whole-time salaried 
man? 

Shri Ramanna: There is no necessi- 
ty for a whole-time salaried man, If 
he is to be appointed directly by the 
Government, he will not be free. If 
he is one of us we would be miore 
familiar with him. In our delibera- 
tions we would be quite free with him 
and we would be safe. As Shri Somana 
Suggested, if one of the Ministers of 
Madras and Mysore were to take the 
seat in rotation, I think that would 
be the best. 

Shri ७. P. Sinha: You mean there 
would be an additional burden cn the 
Board if it were a full-time salaried 
officer, and that is the only ground on 
which you object? 

Shri Ramanma; It is not only a ques- 
tion of finance. After all it might 
cost us fifty thousand or a lakh of 
rupees. But what we feel is that deli- 
berative bodies should not be saddled 
with a salaied Chairman with execu- 
tive functions. The executive functions 
should be kept apart. 

Shri G. P. Sinha: Don’t you feel that 
a Chairman nominated by Govern- 
ment will be able to safeguard the in- 
terests of labour, consumers and others 
in a better way? 

Shri Ramanna: We agree to a nomi- 
nated Chairman if they could nominate 
one from among the members. 

Chairman: Shri Sinha, we have got 
their point of view very clear. It is 
not a question of convincing them one 
way or the other, 

Shri G. P. Sinha: I am not trying to 
convince him. I am asking him whe- 
ther a Chairman nominated by Govern- 
ment will not take more care of lab- 
our, consumers and small planters 
than the planters who actually pre- é 
dominate the Board. 2 

=



Shri Ramanna; The planters do 

not predominate the Board. They are 

only i2 as against 28. There are such 

a large number of people who can out- 

vote them. 

‘Shri G. P. Sinha: Among the planters 

the small planter gets only three out of 

eleven. If there is a nominated Chair- 

man he will take more care of the 

consumers, labour and the small grow- 

er. Asa matter of fact he would 

try to balance their interests properly. 

Chairman: Shri Ramanna, the point 

of the hon. Member is that a whole- 

fime salaried Chairman nominated by 

Government would be more equitable 

in his treatment of all the members 

and adjust the claims between the 

trader, the consumer, labour and every- 

body than a person who is elected by 
you. Do you agree or not? 

Shri Ramanna: J say we do not press 

the objection about nomination if 

one of the members of the Board is 
nominated. But if it is a whole-time 

executive officer to be appointed, we 

do not agree. 

Chairman: And you have stated 

your reasons for that. ' 

Shri N. B. Athrey: If I may add/a 

word, cur objection is to the Chairman 

being an executive officer. 

Shri W. S. Kirolikar: Your sugges- 

tion is that Government contemplate a 
committee of enquiry and we, should 

await the report of that committee? 

Shri Ramanna: That is one of the 

Suggestions, because we are prejudg- 

Ing the issue. A Plantations Com- 

mittee has been appointed | specifical- 

ly to go through all the matters con- 

nected with the plantation | industry, 

from start to finish regarding its + de- 

velopment, marketing side and every- 
thing. 

Shri W. S. Kirolikar: As far as the 
proposed amendments are concerned, 

nomination of Chairman and members 

has nothing to do with the enquiry. 
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Shri Ramanna: These are vital 

changes. But we leave it to the Select 

Committee. Our idea was that we 

would be prejudging the issue, because 

if this Bill were to be passed and if 

the Plantations Committee did not ag- 

ree on any particular thing, their posi- 

tion would be very awKard. That is 

the reason why we said let us not pre- 

judge the issue, because after all wait- 

ing for a few more months would not 

harm the industry. 

Shri W. S. Kirolikar: The number of 
small estates is large. What is the re- 

presentation they have? 

Shri Ramanna: Most of them are 
members of the Association, and they 

elect a person in whom they have con- 

fidence, 

Shri W. S. Kirolikar: Do they have 

an election, the small estates? 

Shri Ramanna: They are all members. 
In my Association the majority are 

small holders. 

Shri L. Jogeshwar Singh:) Do you 

think the present Bill gives adequate 

safeguards to the interests of planta- 
tion labour? 

Shri Ramanna: We have got three 
representatives for labour. 

Shri L. Jogeshwar Singh Do you 
categorical reply from you. 

Shri Ramanna: /I think it is more 
than enough. — 

Shri L. Jogeshwar Singh: Do you 
agree that one person to represent the 

State of Coorg should be nominated 
by the Chief Commissioner, one person 
to represent the Government of Mysore, 
OMe person to represent the Govern- 

ment of Madras, and one person to 
represent the Government cf Travan- 
core-Cochin should be nominated by 
their respective State Governments 
and not by their Rajpramukhs or 
Governors ? = 

Chairman: It is by the State Govern- 
ment, 

Shri L. Jogeshwar Singh: In Coorg 
the nomination was not made by the 



Government but by the Chief Com- 

missioner. Why this treatment for 

Part C States? 

Chairman: That is all right. - Have 

you any other question? 

Shri L. Jogeskwar Singh: No. 

Shri Bhagwat Jha ‘Azad’: I weuld 

like to put a question to the consu- 

mers’ representative. Do you think 

that in the Board as it is constituted 

/ at present, where you have no repre- 
| sentative and where there is a domina- 
| tion of 4 representatives of the grow- 

! ers, the consumers’ interests will de 

better looked after than they would be 
under the revised provisions in the Bill? 

Chairman: Are the consumers’ inte- 
rests better protected under the exist- 

ing Board or under whatis envisaged 
in the Bill? That in short, is the 

question. 

Shri T. Raghavachari: My experien- 

ee has been that.grower’ and trade in- 

terests go together in the present 

Board. Even under nomination they 

will be in a majority. I wish the 

Board to be so constituted that they 

won't collude together and the in- 

terests of the consumers may be pro- 

tected. 

Shri Bhagwat Jha ‘Azad’: Se you 
mean that the Board should be recons- 
tituted and the consumers should have 
representation. 

Then I will put one question to Shri 
Rammanna. The main ground for his 
objection to Government's nomination 
was that he was pleading for democra- 
¢y in which planters should have the 

right to elect their men. From the 
figures that have been supplied it is 
seen that there are thirty thousand 
Yegistereq estates out of which twenty- 
seven thousand are estates below five 
acres and ten acres and only 590 are 
estates above 00 acres. Is there any 
Tepresentative on this Board who has 
got an estate of five acres or ten acres 
and whom the majority have elected 
on the Board? 

Shri Ramanna: Regarding the five- 

acre, two-acre and three-acre man. it 

is not purely coffee. Most of these 

small holdings...... 

Chairman: First you say whether 

there are any. 

Shri Ramanna: We have not got a 
five-acre or ten-acre man on the Board. 

Shri Bhagwat Jha ‘Azad’; So among 

the thirty thousand registered estates 
the twenty-seven thousand estates of 

five and ten acres have no representa- 
tive on the Board? 

Shri Ramanna: They have their re- 
presentative. They elect their repre- 
sentative. They are members of the 
Association. 

Shri Bhagwat Jha ‘Azad’: So you 
mean that the interests of those small 
holders are also being served by these 
big holders who have got hundred acres 
and above? 

Shri Ramanna: Yes, 
elect the bigger olders. 

Sri Bhagwat Jha ‘Azad’: You mean 
that the interests of these people can 
be better served by these bigger hold- 
ers than by a nominee of the Govern- 
ment which represents the people? 

Shri Ramanna: Yes. 

Shri Bhagwat Jha ‘Azad’: So that is 
your conception of democracy ! 

beeause they 

Chairman: Is the voting by acreage? 

Shri Ramanna: 
each individual. 

No, one vote for 

Shri Bhagwat Jha ‘Azad’: Shri Ram- 
anna is pressing on the Government ta 
utilise the experience and the expert 
knowledge of the members of the 
Board. How is it that when the price 
guaranteed to the growers was only Rs 
480 per cwt. and it went up to Rs. 328, 
the price to the consumer could not be 
reduced and Government had io haggle 
for it? How is it that this expert 
knowledge was not available? 

Shri Ramantia: That is due to some 
trouble we had. If you permit me, 
Sir, because you objected Previously...



Chairman: You may say only in so 

far as it is necessary to explain why 

you could not. 

Shri Bhagwat Jha ‘Azad’: I do not 
want to know about any trouble with 

the Minister or others. I am putting 

a simple question. How is it that this 

expert knowledge of the Board. which 

Shri Ramanna is urging on the Gov- 

ernment to utilise. would not werk in 

favour of the consumers in reducing 

the price, whereas this knowledge coulg 

inerease the price from Rs. 80 to Rs. 

328? दर 

The Shri Ramanna: assumption is 

wrong. 

Shri Bhagwat Jha ‘Azad’: And there 

is a similar question. How is it that 

the Board could not find any alternate 

Way to this auction business for sup- 

ply to the consumers? 

Shri Ramanna: It was only in ene 

auction it went up to Rs. 300. Imme- 

diately the price was put down by Rs. 

50 and again by Rs. 25. It was brought 

down to Rs. 200 and odd. 

Shri Bhagwat Jha ‘Azad’: For how 

long have you been a member of the 

Board? 

Shri Ramanna: For four years. 

Shri Bhagwat Jha ‘Azad’: May I 
know when the price was reduced? 

Shri Ramanna: This was in/Sep- 
tember 952. 

Shri Bhagwat Jha ‘Azad’: So, with 

the Board constituted as early as 
about 942, the grower’s price which 

was guaranteed at Rs. 80 could go up 

to Rs. 328 whereas the price for the 

eonsumer. with the expert knowledge 

of the Board, could be reduced by Rs. 
50 ang then by Rs. 25 as late as 952! 
How is it? 

Shri Ramanna: The high price 
prevailed only in the month of Sep- 
tember. Previously, that was not the 
price at all. | 
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Shri Bhagwat Jha ‘Azad’: You are 

talking of the peak price. I am not 

talking of any absolute price. 

Shri-Ramanna: The peak price was 

only in one auction. In the second 

auction, the price was put down by 

Rs. 45/-. 

Shri T. T. Krishnamachari:I think it 
is better you refer to the books before 
answering. Rs. 360 is the peak price- 

Before that, it was 299. 

Shri Ramanna: May I just explain, 

Sir? 

Shri T, T. Krishnamachari: I merely 
wanted to help you. The rise was 8 

progessive one. 

Shri Ramanna: That is only for the 

interim period when the question of 

export came up. I thank you for your 

assistance. In the month of November, 
and December, the price had teen 

brought down by Rs. 50/-. 

Shri Bhagwat Jha ‘Azad’: The Mem- 
bers of the Coffee Board were able to 
increase the price for the growers up 

to double the guaranteed price. How 

is it that the consumption cf coffee 

abruptly fell in i952-53? Is it not 

due to the high price that was charged 

from the consumer? 

Shri Ramanna: No. 

Shri Bhagwat Jha ‘Azad’: What was 
the reason for the abrupt fall? 

Shri Ramanna: In 952, it was ali 

right. In 953, it came down to 5,000 

tons because there was no stability in. 

the market. 

Chairman: The question is whether 
the fall in 953 in the consumption is 
not due to the high price of coffee 

charged in the period preceding it? 

Shri Ramanna: It is not due to high 
prices. When the prices were on the 

high side. the off take was 7,000 tons. 
When the prices were put down the 
ofitake was only 5,000 tons. 



Shri Bhagwat Jha ‘Azad’: So, the 
theory of supply and demand is operat- 
ing in the reverse direction in regard 
to coffee: higher the price, the greater 
the consumption and so on. 

Shri Ramaana; That also holds good 
to a certain extent. There is a satiat- 
ing point. 45,000 tons is a normal 
consumption. 

Shri Bhagwat Jha ‘Azad’: If it is not 
high price, what is the cause of the 
low consumption? 

Shri Ramanna: In the previous auc- 
tion, there was stock with the mer- 
chants and they unloaded those stocks. 
Annual consumption is only 45,000 
tons. The stocks were purchased pre- 
viously. So, in that particular year, it 
was only 5,000 tons. 

Shri Damodarg Menon: I shall tirst 
take up Shri Bhagwat Jha ‘Azad’s 
question. In 952, you admit that 
there was a sharp rise in the price of 
coffee. There is a fear that this sharp 
tise in the price of coffee is due to 
the policies pursued by the Board 
which is more or less dominated by 
the producer interests. Can you give 
any satisfactory explanation for this? 
This is one of the reasons why it is 
felt that the composition of the Board 
should undergo a change. 

Shri Ramanna: We are very sorry 
for the sudden spurt in the price in 
that particular year. But, we do not 
like to comment on that and on the 
responsibility for that. Because, 
views differ in the matter. That is an 
unfortunate circumstance which went 
out of our control. I do not know 
whether it would be right to mention 
all that. 

Chairman: If the Member wants, 
you can give the explanation. 

Shri Ramanna: The whole trouble 
started in the month of March. The 
Government ordered us to export.. The 
Board, looking into the stock position, 
did not want to export. They were 
“afraid of the prices shooting up. This 
controversy between the Government 

and the Board, whether to export 3,000 
tons or not to export, pulled on for 
six moniths. The speculators in the 
trade, being under the impression 
that the Government would insist on 
the export and consequently, the stock 
position would be depleted and the 
Board would be helpless, entered the 
market and put up the prices. This 
happened for 5 or 6 months. Subse- 
quently, the Board sent the Chief 
Coffee Marketing Officer and also the 
Chairman of the Board to Delhi to 
explain...... 

Shri T. T. Krishnamachari: That is 
not correct. 

Shri Ramanna: I think the Chairman 
of the Board came over to Delhi and 
explained the position. 

Shri T. TT. Krishnamachari; The 
Chairman explained it at Bangalore 
when I went there. It was a case of 
Mohammed going to the mountain. 

Shri U. 8. Mallia: I think that was 
after the event. 

Shri T. T. Krishnamachari; I dig not 
set my face on Mr. Ivor Bull before 3ist 
December, 952 when I met him in 
Bangalore. 

Shri U. S. Mallia: This export ques- 
tion was in May, 952. 

Shri Ramamna: My impression is 
that the Chairman of the Board and 
yourself were required to go to Delhi 
and explain our stock position and 
request the Government not to press 
export. 

Shri Kuttalalingam Pillai: That was 
in April or May, 952. 

Shri Ramanna: We sent the Chief 
Marketing Officer and the Chairman to 
Delhi to explain that“in our present 
stock position, there would be a reac- 
tion in the market if the Government 
insisted on this export. Subsequently, 
it was reduced. There was a time Tag 
of 5 or 6 months and in that time the 
mischief had been done by the specula- 
tors who thought that they would make 
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a big profit and so entered the market 

and pushed up the price at every auc- 
tion by Rs. 30 or 40. We are thenkful 

to the present Minister who on his tour 

to Madras informed our Chief Market- 
ing Officer that the price should be put 
down. Immediately, the Chief Mar- 
keting Officer convened a meeting of 
the Marketing Committee. Till then 

we were confirming the auction bids at 
the highest price. We suggested that 
the Chief Marketing Officer may dis- 
regard the highest bids and put it down 
by Rs. 50/- at the start. Even though 
the highest bid was Rs. 300/- the 
Marketing Officer accepted lower bids 
and brought the price te the level of 

Rs. 240 or Rs. 250/-. In the succeeding 
month, the same procedure was adopted 

and it was brought down to Rs. 225/-. 
Subsequently, the whole power was 

taken over by the Government. In the 
month of December, we had advertised 
i,000 tons for auction. Then, it was 

reduced to 500 tons. In January, we 

were not given any order to put coffee 
for auction, but only were asked to 

increase the allotments to co-operative 

societies and propaganda houses. There 

was local small auction. The pool 

auctions were not held. It was only in 
February when a number of reminders 
Were sent and our position was ex- 

plained, and when we said that the 
market was starving for coffee, and 
that again the prices would go out 

of our hands, that vermission to sell 
coffee was given to us. From that time 

onwards, marketing is entirely) con- 

trolled or rather guided by the Govern- 
ment. The release price was put down 

and it was reduced by Rs. l5/-. For 
the last one ४887. marketing’ is done 

under the guidance of the Government. 

That unfortunate circumstance which 
the hon. Member just mentioned was 

enly due to the iime lag of six months 

when the Government and the Coffee 
Board were in correspondence. We 

had to send a deputation consisting of 
the Chairman and fhe | Chief Coffee 
Marketing Officer to Delhi to explain 
the position and see that the export 
quota was cancelled, If you refer to 

| 
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the previous reports, it will be seen 

that the Coffee Board was always in 

favour of keeping a buffer stock. 
Prior to 952, Government were insist- 

ing on exports because Government 

were hard pressed for dollars and 
sterling. Always we used to get D.O.s 

after D.O.s asking us to export beca 

they wanted dollars and sterling. It is 

only in 952 when the crash came that 
they were caught in trouble. It is not 
the intention of he growers to make a 
few chips more. It is a very unfortunate 
cireumstance for which all of us felt 
sorry, 

Shri Damodara Menon: When a ques- 
tion was asked about labour repre- 
sentation here, you said that if three 

Members were nominated by the Gov- 
ernment, it would be adequate. Have 

you any objection to raising it to four? 

You have given growers fcur repre- 
sentatives. Would you consider it 
excessive representation if it is raised 
to four? 

Shri Ramanna: You must ‘also’ con- 
sider the stake that they have got. The 
stake is of the growers. It is the 
growers’ money. The growers produce 
everything. They have got the greatest 
stake. Your increasing their represen- 
tation would not help anybody. 

Shri Bhagwat Jha ‘Azad’: What about 
labour’s blood? 

Shri Ramanna: They have got three. 
Instead, we would suggest this. The 
labour problem of each State differs. 
The labour problems in Coorg, Mysore 
and Madras are quite different from 
one another. Instead of the Centre 
directly nominating labour representa- 
tives, as previously, the State Govern- 
ments may be given power to nominate 
the labour represenfatives. That would 
be better. 

Chairman: To recommend? 

Shri Ramanna: Yes. That is better. 

Shri Damedara Menon: Representa- 
tion to the growers of Mysore and 
Coorg is provided in the Amending Bill. 
Would you suggest that at least one 



representative may be allowed to the 

growers of Travancore-Cochin? 

Shri Ramanna: We had given.one 
representative to ‘l'rayancore-Cochin, 

previously. Unfortunately, their pro- 
duction is very limited. 

Shri Damodara Menon: But, you have 
no objection 

Shri Ramanna: No objection. It was 
deleted on the score that their produc- 

tion was negligible. They have i.000 
acres and the production is about 00 

or 200 tons. 

Shri M. D. Ramasami: Don’t you 

agree that the Government was justi- 

fied in asking that a portion of the pool 

fund should be set apart for rehabilita- 

tion especially when the industry is 

getting exorbitant prices? | 

Shri Ramanmna; The proposal in the 

new Bill is that the cess of one rupee 
may be increased to Rs. 6/-. That is 

meant for rehabilifation and to help 

needy planters or fer development 

schemes. In all develooment schemes 

under the Five Year Plan, you will find 

that grants are given by the Govern- 

ment and the commodity is not taxed. 

If you want anything to be expanded, 

under the Five Year Plan, you are 

giving crores and crores of rupees. Out 

of the duty, the Government have rea- 

liseq this year Rs. ,80,00,000. Out of 

that fund, some money may be set 

apart for development sehemes. 

Shri M. D. Ramasami: The General 

funds do not provide for rehabilita- 

tion. 

Shri Ramanna: It is for helping the 

needy planters and to keep their es- 

tates better and produce more 

Shri M. 9. Ramasami: What ‘pro- 
vision does the Board make for en- 
abling small growers to grow more? 
Is this not a responsibility of the 
Board towards the small growers? 

Shri Ramanna: My feeling is, there 
is a good chance for the small grower 
to produce more and better crop 
and most of these small growers do 
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get a better crop than the big 

growers because they pay more atten- 
tion. If a big planter having 500 or 

200 acres grows ‘only 2 cwts. per 

acre, the small growers with probably 
ten acres grows 5 to 0 ewts. per 

acre. There are a number of plan- 
ters of that type, and the only handi- 

cap for such a man is he cannot in- 
vest money. For that, the co-opera- 
tive organisation has to be develop- 
ed and the scheme under land mort- 
gage banks has to come in to his 
aid. It is no good giving him an 
outright grant of Rs. 500 or Rs. ,000. 
It is only a “bakshish”, and he might 
use it probably for some marriage 
or something like that. It is only a 
waste. 

Shri M. D. Ramasami: What is 
your view regarding representation 
to consumers, and can you suggest 
any method by which such represen- 
tation can be given. 

Shri Ramanna: I cannot think of 
picking up a consumer, because all 
of us are consumers. The Govern. 
ment representatives vepresent the 
general public. They look to the 
welfare of the general public. I do 
not see any reason why 8. separate 
seat should be set apart for consu- 
mers. I do not know what special 
qualification he has got, unless he 
takes two dozen cups of coffee when 
we all take only half a dozen cups 
a day, and thus becomes .a big con- 
sumer. Regarding the method of 
electing him, it would be ६ great prob- 
Jem. 

Chairmaa: Just a minute. The 
general public are the consumers, and 
the elected representatives of these 
people, representatives of co-operative 
societies and organizations like that. 
They could very well represent the 
average consumer’s interests. Why 
do you say it is not possible? The 
Government representatives look to 
the interests of the Government, their’ 
revenues ete. The producers’ repre- 
sentatives look to the interests of the 
producers, their pool distribution and 
all that. Now, who is to take 
charge of the man who drinks coffee?



Shri Ramanna: It is rather diffi- 
cult. I am just wondering how to do 
i 

Chairman: It is done. Why could 
it mot be done by a representative of 
the District Board. or a legislature, 
by a person from one of these elec- 
tive bodies? 

Shri Ramanna: We have no ob- 
jection. 

Chairman: Because you gave me 

the impression by your answer that 
you were totally against the consu- 
mers being represented. 

Shri Ramanna: No. no. Previous- 
ly—I do not remember the date—we 
had suggested that.one or two Mem- 
bers of Parliament may be appointed 
Members of the Board. 

Shri M. D. Ramasami: Is there a 
consumers’ association in any part of 
India, and if so. which association 
does Shri Raghavachari represent? 

Shri Raghavachari: There is no 
consumers’ association anywhere in 
South India, but I represent a pre- 
mier co-operative institution of the 
Madras State. 

Shri Rachiah: Just now you ad- 
mitted that small growers could cul- 
tivate better than big holders. Do 
you agree that extent of holdings 
should be limited and the surplus 
Should be confiscated and given to 
other growers? 

Shri Ramanna: That is a very big 
political question for us to discuss 
here. 

Shri Rachiah: You said just now 
that the Board is interested in safe- 
Suarding the interests of all parties, 
7 srowers, consumers, | labour ete. I 
want to know whether the Board has 
attempted to give housing accommo- 
dation and educational facilities to 
the children of the | labourers, and 
adult education to the! labourers them- 
selves. \ 

Shri Ramanna: We! have Zot the 
Plantation Act and we are bound to 
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provide all the facilities that yow 

mention. 

Shri Rachiah: In the case of indi- 
genous consumption, you take a nor= 

mal margin of profit. and in case 

of export you. get an exorbitant 

margin. In that case. would you give 

any bonus to the labourers? 

Shri Ramanna: It all depends upon 

the profits the concern makes. 

Shri T. T. Krishnamachari: There 
are two associations which elect re- 
presentatives from Mysore. One is 
called the Mysore Planters’ Associa- 

tion, and the other is called the My- 
sore Indian Planters‘ Association. 
What is the difference between the 
two? 

Shri Ramanna: In the Mysore 
Indian Planters’ Association, the 
smail holders are all admitted. 

Shri T. T. Krishnamachari: Do you 
admit Europeans and Indians? 

Shri Ramanna: We have no objec- 
tion to an European being a member. 

Shri T. T. Krishnamachari: What 
is the Mysore Planters’ Association? 

Shri Ramanna: That is both Indian 
and European, and the minimum ac- 
reage is 50 acres. 

Shri T. T. Krishnamachari: Why do 
you name your association as the My- 
sore Indian Planters’ Association? 
Why don’t you call it the Mysore 
Small Planters’ Association? Why 
the racial nomenclature? 

Shri Ramanna: We had that racial 
difference previously, and the same 
thing is continuing. It is high time 
we changed the name. and we are 
contemplating that. We want to abo- 
lish: that’ name. 

Shri T. T. Krishnamachari: That is, 
you want to abolish “Indian”. 

We Shri Ramanna: Yes. 
to be region-wise. 

want it 

Shri T. T. Krishnamachari: Can you 
tell me how many times in your ex- 
perience has the Mysore Planters’



Association sent an Indian represen- 
tative to the Board? 

Shri Ramanna: I do not think they 
have done so. 

Shri T. T. Krishnamachari: How 
many Members have you got in your 
association? 

Shri Ramanna: There 
493. 

Shri T. T. Krishnamachari: 
many times do you meet? 

are 492 or 

How 

Shri Ramanna: Twice a year. 

Shri T. T. Krishnamachari: Which 
is your headquarters? 

Shri Ramanna: Chikmagalur. 

Shri T. T. Krishnamachari: How 
Many people attend the annual meet- 
ing? 

Shri Ramanna: Hundred to two 
hundred. 

Shri T. T. Krishnamachari: When 
Was your last meeting held? 

Shri Ramanna: In September. 

Shri T. T. Krishnamachari: How 
many people attended that meeting? 

Shri Raamnna: Roughly about 50. 

Shri T. T. Krishnamachari: 
many members are there 
executive committee ? 

How 

in your 

Shri Ramanna: It consists of about 
i2 members. 

Shri T. T. Krishnamachari: Who 
elects or nominates these members? 

Shri Ramanna: They are 
by the general body. 

Shri T. T. Krishnamachari: Who 
elects the representative to the Board? 

elected 

Shri Ramanna: The general body. 

Shri T. T. Krishnamachari: At a 
meeting of the general body? 

Shri Ramantia: Yes. 

Shri T. T. Krishnamachari: Were 
you always returned unoppesed, or 
did anybody contest yor? election? 
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Shri Ramanna: I 
twice uncontested. 

Shri T. TT. Krishnamachari: On 
both occasions? 

only came in 

Shri Ramanna: Yes. 

Shri T. TT. Krishnamachari: On 
previous occasions, did somebody else 
come in uncontested? 

Shri Ramanna: It is 
contested. 

Shri T. T. Krishnamachari: Com- 
plete unanimity of opinion. There 
is no second preference at all in your 
association? 

always un- 

Shri Ramanna: They would not like 
to have the second man. 

Shri T. T. Krishnamachari: I sup- 
pose the second man is second best. 

Shri Ramanna: It is their 
cannot say anything about it. 

Shri T. T. Krishnamachari: Do you 

view. L 

know something about your sister 
organization—the Mysore Planters” 
Association? How many members 
have they got? . 

Shri Ramanna: I do not know the 
number of members. The acreage is: 
about 32 to 35 thousands. 

Shri T. T. Krishnamachari: 
is their headquarter? 

Where 

Shri Ramanna: Their meetings are 
held in Chikmagalur. 

Shri T. प्‌ Krishnamachari: Are you not also invited to their functions? 

Shri Ramanna: Whenever there is: 
an occasion, I am also invited. 

Shi या. T Krishnamachari: You 
must know how many people attend 
their meetings. 

Shri Ramanna: Sixty to 
sometimes. 

Shri प्‌. T. Krishnamachari: As Vice- President and Tepresentative of the 
Board, you are speaking for the en- tire Board? 

seventy, 

Shri Ramanna: Yes. 



Shri T. T. Krishnamachari: Let us 
take the United Planters’ Associa- 
tion. How are théir representatives 
chosen? 

Shri Ramanna: I do not know. I 
am not a member of that association. 

Shri पा, T. Krishnamachari: Never 
attended their meetings? 

Shri Ramanna: I went only once. 

Shri T. T. Krishnamachari: I put it 
to you that the United Planters’ As- 
-sociation is a closed body into which 
nobody who is not wanted would be 
allowed to enter. Would you  con- 
firm or deny it? 

Shri Ramanna; I have no idea. 

Shri T. T. Krishnamachari: Then, 
how do you speak on their behalf. 
4 can understand your speaking for 
your association. I am putting it to 
you that the United Planters’ Asso- 
‘ciation is a closed body representing 
non-national interests and they do 
wot really represent Indian interests 
so far as plantations are concerned. 
Have you any answer? 

far as I know, 

are 

Shri Ramanna: So 
both Indians and Europeans 
Members of that Association. 

Shri T. T. Krishnamachari: How 
Many times have they elected an 
Indian? 

Shri Ramanna: I have no idea. 

Shri T. T. Krishnamachari: During 
any time you were a member of the 
Board, did they send any Indian? 

Shri Athrey: I am the Chairman 
‘of the Coffee Section of the United 
Planters’ Association. I do not 
think there is that racial animosity. 

Shri T. T. Krishnamachari: It is an 
expression of opinion. I am 70 
merely asking for an expression of 

opinion, but facts. How many times 
have UPASI sent to the Coffee Board 
‘an Indian rebresentative? 

Shri Athrey: I have been repre- 
‘senting only for one term. 
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Shri T. T. Krishnamachari: When? 

Shri Athrey: Six years ago, 

Shri T. T. Krishnamachari: Why 
did you change over to the Nilgiri- 

, Wynad Planters’ Association? 

Shri Athrey: Subsequently, repre- 

sentation was given to the Nilgiri- 

Wynad Association, and. I came on 
to that. 

Shri T. T. Krishnamachari: It was 
given subsequently? You  represent- 

ed the UPASI for many years? 

Shri Athrey: One term, i.e. three 
years. 

Shri T. T. Krishnamachari: Then. 
how 

annual 

you must be able to tell me 
many people attend their 
meetings. 

Shri Athrey: Quite a big number. 

Shri T. T. Krishnamachari: But tell 
me the number. 

Shri Athrey: Two to three hundred. 

Shri T. प्‌. Krishnamachari: And 
how many of them are Indians? 

Shri Athrey: The majority of mem- 
bership is European. 

Shri T. T. Krishnamachari: How do 
they select the members? 

Shri Athrey: They have got three 
sections: coffee and minor products, 
tea, and rubber. They have got a 
committee, and that committee selects, 
and it is put jto the general body. 
Only when they approve, their names 
are sent to the Board. 

Shri T. TT, Krishnamachari: When 
you left, did they think of a suitable 
Indian to take your place as one of 
the three? 

Shri Athrey: It was not 
the fIndian-European there. 

80 much 

Shri T. T. Krishnamachari: Com- 
plete absence of colour complex? 

Shri Athrey: Latterly there is none. 

Shri T. T. Krishnamachari: 
947? 

Since 



Shri 30765: Not 947, even earlier. 

Shri T. T. Krishnamachari: They 

gave you freedom before the British 

left? 

Shri Athrey: Yes. 

Shri T. T. Krishnamachari: Now, I 
come back to Shri Ramanna. 

You are telling that auction prices 

in 952 went up because of Gov- 

ernmental action. 

Shri Ramanna: Because of export 

difficulty. 

Shri T. T. Krishnamachari: Export 

did not take place? 

Shri Ramanna: There was a time- 
Jag of six months in correspondence. 

Shri T. T. Krishnamachari: I am 
giving you these figures, for Planta- 

tion A. In 952 the average pool 

price in April was Rs. 207, in May 

Rs. 238, in June Rs; 252, in July 
Rs. 269, in August Rs. 299, in Sep- 

tember Rs. 3l6, in October Rs. 304, 
and in November Rs. 257. Now, 

what did the Board do during this 
time, betweén April and November? 

Did it meet at any time? 

Shri Ramanna: We had our Mar- 
keting Committee meeting. The 
Board also met once. 

Shri T. T. Krishnamachari: Who 
presided during May to November? 

Shri Ramanna: I do not exactly 
remember. 

Shri T. T. Krishnamachari: I put 
it to you that the Chairman was not 
in India then. Somebody must have 
presided. 

Shri Ramanna: I do not know whe- 
ther I presided. 

Shri T. T. Krishnamachari:; The 
Chairman was not bodily present in 
India. If the Chairman is not there, 
usually who presides. Can you not 
recollect? 

Shri Ramanna: I cannot say about 
that meeting, whether I presided or 
not. 

29 
Shri T. T. Krishnamachari: Some— 

body must have presided. Did you 

ever take notice of these high prices? 

(I am told usually Mr. Bull presides). 

What were they doing in regard to 

the high prices? 

Shri Ramanna: There was a cor- 

respondence which started in March. 

They issued order for export in the- 

month of March. 

Shri T. T. Krishnamachari: Prices 

shot up from May and high prices 

were maintained till the end of the 

year. I am asking whether the Board 

did anything about the high prices? 

Was a meeting of the Board sum- 

moned in September. 952 when prices 

went up to Rs. 3i6? 

Shri Ramanna; The 

Committee was summoned. 

Marketing 

Shri T. T. Krishnamachari: The 
Board meeting was not summoned? 

Shri Ramanna: Generally all these- 

questions are decided in the Market- 

ing Committee. The Board does not 

meet except when it is a question of 

urgent importance. But the Market- 

ing Committee took immediate 
action 

I put 

away. 
Board. 

Wibat 

Shri T. T. Krishnamachari: 
it to you that Mr. Bull was 

You were in charge of the 

You were the Vice-Chairman. 
did you do about it? 

Immediately the 

Marketing Committee’s meeting was 
convened and we authorised the Chief 
Marketing Officer not to accept the 
highest bids? That was sometime 
in October-November. 

Shri T. T. Krishnamachari: By 
that time it had come down. I put 
it to you that you did nothing about it. 
because the Chairman of the Board 
Was not present in India. 

Shri Ramanna: 

Shri Ramanna: I cannot agree with. 
you, because the Marketing Com- 

Shri T. T. Krishnamachari: If you 
do not agree, say what the Board did.



Shri Ramanna: The Board did not 
meet. but on behalf of the Board... 

Shri प्‌. T. Krishnamachari: In 
effect, the Board was functus officio, 
because the Chairman was not there. 
To all intents and purposes, the 
Board was dead. 

Shri Ramanna: There was no ne- 
cessity for the Board to meet 
because... 

Shri T. T. Krishnamachari: Why 
should not they? Here is a grave 
Situation. The year before the price 
was Rs. 2l9, the year before it was 
Rs. 99. the year before it was Rs. 
393 and the year before, Rs. 494. 
‘The price shot up to Rs. 36. Is it 
not an important occasion for the 
Board? If it was not an important 
and urgent occasion. I cannot under 
stand as to what is important for the 
Board. 

Shri Ramanna: That is why we 
deputed the Chairman and the Coffee 
Marketing Officer...... 

Shri T. T. Krishnamachari: You 
‘deputed him in April, 952. The 
high prices were in September, 952. 
‘What did you do in September, 952? 

Shri Ramanna: We issued a num- 
ber of warnings to the merchants, 
and traders not to put up the prices. 

Shri T. T. Krishnamachari: 
issued the warning? The Board ‘did 
not meet. The Board must be a 
powerful and deliberative body. But 

it did not occur to you as Vice-Chair- 
man to summon a meeting. The res- 
bonsibility was on you. Mr. Bull 
‘was away. 

Who 

Shri Ramanna: I am sorry, because 
the Marketing Committee had taken 
action. 

Shri T. T. Krishnamachari: You 
merely thought that it was nobody’s 
‘business. I put it to you that a 
Board of that nature jis of no use 
‘either to the grower or to the con- 
sumer or to the country. Have you 
any answer to that? |You cannot 
have -a blackboard. 
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Shri Ramanna: That is what I ex- 
plained to you... 

Shri T. T. Krishnamachari: 
had talked about democratic func- 
tioning and all that. If you do not 
want to function—as the Board did 
not function during the months May to 
November, 952, well, it has no right 
to exist. You have got to tell us 
that that is the type of Board that 
you want, a Board that is inactive, 
that does not function. 

You 

Shri Ramanna; I cannot answer 
that. 

Shri T. प्‌, Krishnamachari: You 
said something about your Board’s 
view that the Bill should be post- 
poned. You talked of the whole thing 
being postponed until the Plantation 
Inquiry Committee had reported. Has 
the Board seen the terms of referen. 
ce of the Plantation Inquiry Com- 
mittee? 

Shri Ramanna: My impression is... 

Shri T. T. 
you read it? 

Krishnamachari: Have 
Impressions are wrong. 

Shri Ramanna: I have not read it. 

Shri T. T. Krishnamachari; Did 
any member of the Board read it? 

Shri Ramanna: I do not know. 

Shri पर. T. Krishnamachari: Who 
drafted your memorandum ६0 the 
Select Committee? 

Shri Ramanna: We had a Com- है; 
mittee. 

Shri T. T./ Krishnamachari: Who 
were in the Committee? 

Shri Ramanna; I was in the Com- 
mittee. 

Shri T. T. Krishnamachari: Did you 
or any other member read the terms 
«of reference of the Plantation In- 
quiry Committee? 

Shri Ramanna: I do not know. 

Shri T. T. Krishnamachari: 
somebody said so. Is it not? 

So 



We had met in 

Bangalore and asked a number of 

questions regarding all these details 

and the members informed us that 

we should write to our organisation 

to inquire about the details... 

Shri Ramanna: 

Shri T. T. Krishnamachari; These 
details do not completely tally with 

the work of the Coffee Board? Does 

at? 

Chairman: They had other things 

to inquire into besides this. 

Shri Ramanna: We thought they 
‘would be concerned with marketing, 
‘propaganda and all that. 

Shri T..T. Krishnamachari: You 
Temember my meeting you on 25 

December 952. You remember if I 
said anything about the prices? 

Shri Ramanna: I do not exactly 
xemember. 

Shri T. T. Krishnamachari: You 
remember that I asked you some- 
thing about bringing down the prices. 

Shri Ramanna: Yes. 

Shri T. T. Krishnamachari: You 
remember that you promised to bring 
down the prices in three months. 

Shri Ramamna: But the Board..... 

Shri T, T. Krishnamachari; No, no. 

Shri Ramanna: Yes. Unfortunately, 
the function of the Board regarding 
marketing was taken away from the 

Board. From December onwards we did 
not get any order from the Centre whe- 
ther to hold auction or not. In Dec- 
ember, we had released 000 tons. 
After correspondence, coffee was not 
released and the consumer would suf- 
fer. The Government permitted us 
to auction only 500 tons. In January 
they did not give us permission. 

Shri T. T. Krishnamachari: The 
point is that the Board promiseq to 
send me their proposal. But they did 
not do it. 

Shri Ramanna: We were sure of 
bringing down the prices by putting 
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coffee into the market. Unfortunate- 

ly, in January we did not get any order. 

Shri T. T. Krishnamachari; Please 

refer to your memorandum. It says: 

“The Committee accept the proposal to 

have a Chairman to be appointed by 

the Central Government.... ”. Now 

you say you had a wrong impression 

about it. What made you see light 

and object to a Chairman being ap- 

pointed by Government? I ask you 

to look at the words which are: “77९ 

Committee accept the proposal to have 

a Chairman to be appointed by the 

Central Government”. Now, you say 

that you changed your mind be- 

cause of various factors. What have 

you to say to that? 

Shri Ramanna: At that time we 
did not know that it would be a sa- 

laried full time Chairman, because for 

the last 3 years... 

Shri T. T. Krishnamactari: I 
remember some of you asked some ques- 

tions and I almost made a speech on 

that occasion. Did you ask a question 

whether it is a salaried Chairman? 

When Government appoints a man 

—mark the word ‘appoint’—does it not 

mean that he is salaried? 

Shri Ramanna: We did not consider 

it in that light. 

Shri T. T. Krishnamachari: Please 
be direct in speaking. I am asking 

for elucidation of. that point. Appar- 

ently in this case, you refused to con- 

sider the word ‘appoint’. 

Shri Ramanna: We did noi lay stress 
on it. 

Shri T. T. Krishnamachari: Why did 

you change your mind? Please tell 

the Select Committee about the circum- 
stances; there must be some circums- 

tances. 

Shri Ramanna: We thought it would 
be an ordinary Chairman from among 
the members. 5 

Shri T: T. Krishnamachari: You 
exercised your liberty of changing 
your mind—I put it to you that -way.



Shri Ramanna; I do not think so. 

Shri T. T. Krishnamachari: 
did you change your mind? 

Shri Ramanna: Now also I am, in 
favour of a nominated Chairman. ne 

Why 

Shri. Tr, Krishnamachari: 7 
said a Chairman to be appointed by 
Government. You accept that word. 
That woulg mean, I pay him salary, 
I give him allowance, I pay rontribu- 
tion to his provident fund. He is a 
government official entitled to pension 
and so on. 

Shri Ramanna: I am sorry we did not lay stress on that. 

Shri T. T. Krishnamacharji: So many things happen, Shri Ramanna. You and I know it better. 

8 Now, you try to edueate the public in regard to the work of ‘the Board 
and spend money. 

Shri Ramanna: Yes. Not for edu- 
cating the public, but for agitating be- fore the public. We usually spénd Something from our Association. 

Shri T. T. Krishnamachari: You spend money for agitation. 

Shri Ramanna: We spend money for 
putting your views before the publie? per authorities. 

Shri T. T. Krishnamachari: | Would 
you mind telling me what the Mysore 
Indian Planters’ Association ‘spend for butting your views before the public? 

Shri Ramanna: Some printing charges 
for these Pamphlets and all that. 

Shri T. प्‌. Krishnamachari: 
tertainment? 

No en- 

Shri Ramanna: There is no question 
of entertainment. Some Members cf 
Parliament visited our place and it is 
a matter of courtesy ines Members of Parliament—our | representatives 
—come to our place, that we should 
sbend some..... 

92." 
Shti T. T. Krishnamachari: Do 

you know: if other associations spend 
more money? 

Shri Ramanma: I do not know. Our 
Billcame to aboutRs. 2000r Rs. 300. 
That included everything. Some of the 
members had no idea about the planta- 
tions; so we took them round in our 
own cars and we paid the charges for 
petrol and other things, 

Shri T. T. Kyishnamachari: You 
are not aware what other Associations 
spend on expenditure of this type. Do 
you know that the Chairman went 
round various places addressing public 
meetings? 

Shri Ramanna: Not as a Chairmen. 
But Mr. Bull had gone to Chikmagalur, 
I do not know which other places. 

Shri T. T. Krishnamachari: The 
Board was not conscious of the fact 
that he was going round addressing 
meetings and doing propaganda: 

Shri Ramanna: He is the Chairman of 
Coffee Lands and Industries. Chik- 
magalur is the headquarters of those 
plantations and he used ६6 visit it once 
in a quarter, and durifig his visit he 
attended a meting. 

Shri T. T. Krishnamachari: 
are a planter yourself? 

You 

Shri Ramanna:; A small holder. The 
word ‘small’ is capable of different de- 
nominations. 

Shri T. T, Krishnamachari: 
ig your acreage? 

What 

Shri Ramanna: The yielding area is 
200 acres. 

Shri T. T.  Krishnamachari: You 
hold it as an individual or as 2 com- 
pany. 

Shri Ramanna: An individual. 

Shri T. T. Krishnamschari: Have. 
you a reserve fund? 

Shri Ramanna; Not heavy reserves.



4 
4 

Shri T. T. Krishnamachari: How 
much money have you made in the 

last ten years? I am asking for in- 

formation. You can refuse to answer 

it. It is left to you. 

Shri Ramanna: I have not amassed 

a fortune, but it is some what com- 

fortable. 

Shri T. T. Krishnamachari: Do 

you know of a company which had a 

capital of £ 60,000 in 943, ६. ८. Rs. 8 

lakhs, which split into two and has now 

got as capital Rs. crore and 20 lakhs 

जाति only an addition of Rs. 9 lakhs 

by way of new capital? 

Shri Ramanma: I have vo idea. I 
am not a shareholder of the company 

you are referring to. If I were a 

shareholder, I would be inquisitive to 

know all those things 

Shri T. T. Krishnamachari: Is it 
possible in the coffee business to make 

about 0 times the original capital and 

also pay dividends in the course of ten 

years? 

‘Shri Ramanna: I do not think. 

Shri T. T. Krishnamachari: Then 
I think they must have been extra- 

ordinarily clever. 

Shri Ramanna: So far as my experi- 

ence goes, we are leading a moderate 

life. 

Shri T. T. Krishnamachari: Doesn’t 

matter. 

Then I come to the words ‘in con- 

sultation with the Board’ which are 
taken away. I will tell you that the 

intention of the Government is not 
that the Board should not function. 

Government’s intention is that the 

Board should be completely seized of 

all matters relating to coffee. Our in- 

tention is that the Coffee Board must be 
a Coffee Board and not a Government 

Board. It does happen that sometimes 

we have a statutory obligation, and 
we fing that when the Government has 

to take action, Government cannot take 
action. But supposing I put in a pro- 

vision and say—adding a new para~ 

graph—that before taking any action, 

under this Act touching the functions 

of the Board, the Central Government 

shall ordinarily consult the Board, pro- 

vided that no action taken by the 

Central Government shall be challenged 

on the ground that the action was taken 
by the Government without such con- 

sent. It is only a draft.* 

Shri Ramanna; Let it be there. 

Shri T. TT. MKrishnamachari: I 
do not think it is very well worded. 

But you think something on these 

lines would do? 

Shri Ramanna: Yes, Sir. 

Shri T. T. Krishnamachari: Would 
it do a great deal of harm to the indus- 

try if the Board does not exist? We 
can have a co-operative organisation. 

Why should the dealers come into it; 
why should the consumers come in? 

The growers and labour can hammer 

out things. The excise will be collect- 
ed by the Central Excise Department 
from the curing places. 

Shri Ramanna: These are days of 

organisation. In the Coffee Board we 

have got a perfect co-operative mar- 

keting organisation. 

Shri T. T. Krishnamachari: I 
am giving you the statutory position 

Whatever may be the ultimate Board 
even if I nominate, I cannot get four 

Ramannas or four Mallias. There is 
a possibility that it will be dominated 
by the growers and i know they are 

very powerful. My successor ‘nay be 

a little less stable than myself. Why 

should we take up the obligation to 

preserve the consumers’ interest and 
become unpopular? You do what you 

like. We shall collect the cess. If 

there is export, price goes up to Rs. 

80/-; if there is no export it comes 

down to Rs. 60/- or Rs. 70/-. Ex- 

ports are a useful mechanism to con- 
trol prices. 



Shri Ramanna: I feel we would be 
doing the greatest injury to the in- 
dustry. 

Shri व, T. Krishnamachari: You 
won't like it? 

Shri Ramanna: Yes, I won't like it 

Shri T. T. Krishnamachari: © What 
was the price of ‘Plantation A’ coffee 
in 940? 

Shri Ramanna: It was roundabout 
Rs, 40/-. 

Shri T. T. Krishnamachari: What 
was the price in 948? 

Shri Ramanna: Rs. 20/-. 

Shri T. T. Krishnamachari: In 
i950, it was Rs. 20/-? 

Shri Ramamna: Yes. 

Shri T. T. Krishnamachari: In 
0 years the price has risen roughly 
five times. Do you consider this rise 
in price, five times, high or low or 
sufficient or insufficient? 

Shri Ramanna: The first point is you 
eannot take 939 as the basic year as 
in the case of every other commodity. 

Shri T.  T. Krishnamachari: - You 
eannot say that the comparison is 
wrong. What was the price in 935? 

Shri Ramanna: Between 930 to i935 
there was a slump. Foreign markets 
were selling at a price much below the 
prices in the Indian market. The 
prices were raised progressively and 
the Indian consumer was asked to 
subsidies the export at the rate of 
Rs. 5/- to Rs. 20/- and that went on 
till 945. : 

Shri T. T. Krishnamachari: Don’t 
you think that ,you owe some 
duty to the consumers to supply them 
at some reasonable price? 

Shri Ramanna: Yes; if he is killed 
we are off. 

Shri T. T. Krishnamachari: You 
have been raising your price from 
Rs, 40/-. i 
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Shri Ramanna: It was not wanton. 
Unfortunately, various other factors 
that contributed to the increase were 
there. 

Shri T. T. Krishnamachari: Is 
there any check on you when you 
increase the price? 

Shri Ramanna: Every year we do 
cost accounting. 

Shri T. T. Krishnamachari: You 
do cost accounting; there was Cook’s 
assessment. 

Shri Ramanna: First Cook came 
and then, the second time, Ananu 
came. They made their assessments. 

Shri T. T. Krishnamachari: You 
take the same estates all the time? 

Shri Ramanna: We have got 35 
estates situated in all parts of the 
South India. 

Shri T. T. Krishnamachari: You 
take the same estates all the time? 

Shri U. S. Millia: Because the Cost 
Accountant insisted on an audited ac- 
count which most of the proprietory 
planters have not got. That is the 
difficulty. 

Shri T. T. Krishnamachari: The fact 
really is that the Board was permitted 
to raise the price to five times that 
obtained in 940 or any year previous 
to it. 

Shri Ramanna: It is not a voluntary 
increase. 

Shri T. T. Krishnamachari: Whether 
it was voluntary or motivated or 
something else, what I am suggesting 
is that there was an increase and it 
was determined by the Coffee Board. 

Shri Ramanna: Yes. 

Chairman: On behalf of the 
Committee I thank you and the mem- 
bers of your deputation for the valu- 
able evidence that you have given. 

Shri U. S. Mallia: May I also thank 
you, Sir, on behalf of ourselves. 

(Witnesses then withdraw). 

wk
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Select Committee then proceeded to 
examine the following witnesses: 

Name of the Association: —The 
United Planters’ Association of Sou- 
thern India, Coonoor. 

Spokesmen :— 

(i) Mr. R. Radcliffe. 

(2) Mr. C. I. Machia. 

(Witnesses were called in and they 
took their seats). 

Chairman: Before you give your 
I have to inform you 

that the evidence which you now give 
before the Committee will be treat- 
ed as public and is liable to be pub- 
lished. If there is any portion which 
you want to treat as confidential, you 
may mention it in the beginning or 
as you go along, 

The second point is until the Re- 
port is presented to Parliament the 
evidence is confidential and I would, 
therefore, request you not to give 
any summary of the evidence which 
you are giving before this Committee 
either to the Press or to the public. 

The usual procedure is that you 
may amplify any portion of the 
written memorandum which you have 
submitted to the Committee. Some of 
the members will then put questions 
which either of you can answer as 
you like. 

Mr. Machia: We would like to 
amplify in particular the question of 
representation on the Board. 

Shri T. T. Krishnamachari: I think 
on that we will ask questions. 

Mr. Machia: I think the memo- 
randum covers all matters fully. 

Shri T. T. Krishnamachari: Mr. 
Radcliffe, are you a member of the 
Coffee Board? 

Mr. Radcliffe: Yes, Sir. 

Shri T. T. Krishnamachari: I sup- 
pose in a very large measure you are 
in agreement with the proposals made 
by the Board in their memorandum 
submitted to us? 
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- that it would be more 

Mr. Radcliffe: Yes, Sir. 

Shri T. T. Krishnamachari: That 
also represents the UPASI’s pro- 
posals; is it? 

Mr. Radcliffe: Yes. 

Shri T. T. Krishnamachari: I sup- 
pose the UPASI sends a_ represen- 
tative to the Tea Board. What is 
your objection to nomination as 
such? 

Mr. Radcliffe: I understand there 
is a nominated member on the Tea 
Board. I do not know much about 
ih 

Shri T. T. Krishnamachari: The 
UPASI has been asked to send names. 
Three members of the UPASI are on 
the Tea Board and probably one is 
representing the Associated Planters, 
Anyway there are three. What is 
your objection to government doing 
it likewise here also? 

Mr. Radcliffe: As far as UPASI is 
sconcerned, there are no seats allotted 
to it. 

Shri T. T. Krishnamachari: I would 
refer you to the rule regulating the 
nomination of members on the Tea 
Board. The rule reads: 

“The Appropriate Government 
will call for a panel of names 
from the representative associa- 
tions of growers, labour, con- 
sumers and so on.” 

That is how the Tea Board mem- 
bers have been selected. Would 
you very strongly object to that 
method of selection? 

Mr. Radcliffe: What we felt over 
this matter of representation was 

satisfactory 
for all interests concerned, if the in- 
dustry itself was able to put forward 
its representatives. The difficulty 
with a panel of names is that there 
must necessarily be the first choice, 
second choice and third choice. There 
is no guarantee that Government will 
select the first in the panel. We do 
feel that since in this particular ins- 
tance the whole of the produce of the
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_ grower is taken over by the Board, 
it is but fair that number one choice 
‘of the grower should be on the Board 

which is going to control the whole 
of the marketing and the running of 
the industry. 

Shri T. T. Krishnamachari: You 
have for instance the Coorg Planters’ 
Association, the Mysore Planters’ As- 

sociation, the Mysore Indian Planters’ 

Association, the Nilgiri-Wynad Plan- 

ters’ Association, the Malabar-Wynad 
Coffee growers’ Association, the 
Sheveroy Coffee Growers’ Associa- 

tion, etc. which seem to cover the 

entire territory. Where does the 

UPASI come in? Why should it be 
given representation exclusive of 
these regional bodies? I accept your 
principle. I shall give seats for the 

various associations. How does 
UPASI come in, I am not in a posi- 
tion to understand. 

Mr. Radcliffe: What we feel is that 
UPASI is the body which Govern- 
ment consults in labour legislation 
particularly. 

Shri T, T. Krishnamachari: I have 
been here for the past two and a 
half years. I had no occasion to con- 
sult the UPASI. 

Mr. Radcliffe: That is true; Coffee 
Board representation has been 
through District Boards’ Association, 

Shri T. T. Krishnamachari: Sup- 
posing I agree to your principle— 
we shall have representation through 
regional associations—we leave out 
UPASI? 

Mr. Radcliffe: Well, Sir, we only 
feel that the UPASI is the coordi- 
nating body of all the associations 
and it would be suitable... 

Shri T. T. Krishnamachari: I should 
have conclusive proof to show that 
UPASI is the one and the only body 
which is properly representative of 
the Coffee Growers’ Associations, and 
these bodies do not adequately re- 
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present the interests of the coffee 
growers. I am: sorry that in your 
memorandum you have not thrown 
any light on UPASI’s predominant 
position. 

Mr. Radcliffe: May I explain fur- 
ther? As you know coffee is distri- 
buted over a wide area in the South 
from the Sheveroys to North Mysore, 
probably a distance of three hundred 
miles. The UPASI is the only central 
organisation we have got of all the 
associations to get together and dis- 
cuss common problems on an indus- 
try-wide basis and not on a parochial 
basis. 

Shri T.T. Krishnamachari: You can 
do that at your annual gatherings and 
still influence all these associations. 
Why should you have any represen- 
tation on the Board? You mean to 
say that you perform the functions 
of a monitor on the Board to keep 
these people in order. 

Mr. Radcliffe: As I told you, Sir, 
UPASI is a coordinating body. 

Shri T. T. Krishnamachari: Sup- 
Posing Government decides and this 
Select Committee agrees with it, that 
we shall give representation to the 
various bodies. I do not know how 
the present arrangement is in keeping 
with a democratic set up. We are 
told very often that the land from 
which you come is a land of demo- 
cracy; you should therefore be a 
better authority in matters connect- 
ed with that subject. Could you 
please tell me how the representation 
claimed by the UPASI is in keeping 
with the principles of democracy? 
We have got various regional orga- 
nisations, good, bad, indifferent, based 
on colour, caste, regions, all kinds of 
things. Where does the UPASI come 
into the picture? I take it you 
dominate everywhere, in the Coorg 
Planters’ Association, the Mysore 
Planters’ Association etc. My ques- 
tion really is how do you justify the 
need for giving representation to 
UPASI?
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Mr. Radcliffe: I can only say, Sir, 

that it was the most convenient 

method of coordinating. 

Shri T. T. Krishnamachari: You 
mean to say that from the point of 

view of convenience of Government 
you would suggest that UPASI 

should be the coordinating body. 

I am afraid, Mr. Radcliffe, you have 

not carried any conviction to me. I do 

not know about the other members 
of the Committee. 

Mr. Radcliffe: The States have their 
own legislatures, but everybody does 

, collect in Delhi for the purpose of 

acommon forum for discussion. In the 
same way in the districts we have 

our own district associations which 
have peculiar district problems. 

Shri T. T. Krishnamachari: Leav- 
ing that point aside, what is your 
main objection to a Chairman who 
is appointed by Government? In the 
Tea Board you have a Chairman ap- 
pointed by Government. 

Mr. Radcliffe: The Tea Board is not 
analogous with the Coffee Board 

entirely. 

Shri T. T. Krishnamachari: I am 
sure tea is different from coffee, ex- 

cept that both of them have a little 

caffeine common to them. 

Mr. Radcliffe: The main difference 
is that entire produce of the tea pro- 
ducers is not taken over by the Tea 
Board as it is done in the case of 
coffee. 

Shri T. T. Krishnamachari: Your 
point seems to be that we should allow 
you to sell it as you like. I am pre- 
pared to grant you that. I shall make 
suggestions to the Select Committee 
so that the Coffee Board will not 
take over the stock, but fix the price 
at which you yourself can sell. The 
pool, Mr. Radcliffe, happens to be a 
matter of convenience to the grower, 
not to the Government. We shall not 
have a pool; I shall collect our excise 
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duty at the curing places; we shall 

regulate prices by regulating exports; 

we shall license dealers who are go- 

ing to sell coffee; you can close your 

pool. 

Chairman: Will that proposal be 

acceptable to your Association? 

Shri T, JT. Krishnamachari: You 

accept a paid Chairman for the 

Board, we shall allow you to sell 

your stocks. 

Mr. Radcliffe: We would not mind 

if it was not a Government Chair- 

man, who is a salaried executive of 

the Board taking over the powers 

and functions of the Chief Coffee 
Marketing Officer. 

Shri T. T. Krishnamachari: What 

is wrong with it? 

Mr. Radcliffe: Each body is. nor- 

mally entitled to elect its own Chair- 
man—that is the normal procedure 

in all bodies. 

Shri T. T. Krishnamachari: Not in — 
the case of a body which deals with 
the economic life of lakhs of people. 

Government feel that there is a cer- 
tain amount of responsibility that 
they have undertaken in this matter 

and I will tell you what that res- 

ponsibility is. 

I do not know, Mr. Radcliffe, whe- 

ther you have been a Member of the 

Board for a long timg. 

Mr. Radcliffe: Quite a long time. 

Shri T. T. Krishnamachari: Have 
you been between April and Novem- 
ber, 952? Did you as a Member of 
the Board look into the average 
prices at coffee auctions during those 
days? 

Mr. Radeliffe: Yes, Sir. 

Shri T. प्‌, Krishnamachari: Did you 
think there was anything particular- 
ly special about the coffee prices 
then? 

Mr. Radicliffe: It rose to new 
heights. WY



Shri T. T. Krishnamachari: What 
did you as an individual Member of 
the Board do about it? Did you 

write to the Board about it? Did the 
Coffee Board meet even once during 

that period? 

Mr. Radcliffe: I think we did meet: 
I think many factors contributed to 
the increase in coffee prices. 

Shri T. प्‌, Krishnamachari: Did the 
Coffee Board ever meet between May 
and December, 952; that was the 
time of peak prices? 

Mr. Radcliffe: I do not recollect. I 
have not got the record of the Board 

meetings; perhaps you have. 

Shri T. T. Krishnamachari: The 
prices rose to Rs. 36. Did it cause 

you any sleepless nights? 

Mr. Radcliffe: 

cern to us. 
It did cause con- 

Shri T. T. Krishnamachari: What 
did you do about it? 

Mr. Radcliffe: I was not a mem- 
ber of the Marketing Committee, Sir. 

Shri T. T. Krishnamachari: The 
Marketing Committee is a creature of 
the Board. 

Mr. Radcliffe: When the Marketing 
Committee considered this they took 

certain steps to bring down the prices. 

Shri T. T. Krishnamachari: Your 
colleague is a member of the Market- 

ing Committee. 

Mr. Machia: No, Sir. I was not 
a member of the Board at that time. 

Shri T. T. Krishnamachari: Who 
represented your Association at that 

time? 

Mr. Machia: I think Mr. Hum- 
phreys, Mr. Homewood and Mr. Bull. 

Shri T. TT. Krishnamachari: Did 
any Member of your Association 
take any interest in the matter? 

Mr. Machia: During that particular 
period I am unable to say. 
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Shri T, T, Krishnamachari: I put it 
to you they did not. 

Mr. Machia: Mr. Bull was not in 
India. He came back on the 7th of 
December. 

Shri T. TT. Krishnamachari: He 
came back on the 30th of October. 

Mr, Machia: He was not in India 
on the 30th of October. 

Shri T. TT. Krishnamachari: But 
what did you do between October 
and December? 

Mr. Machia: I am unable to say, Sir. 
I was not a member of the Coffee 
Board at that time. 

Shri T. T. Krishnamachari: 
know Mr. Bull. 

Mr. Machia: Yes, Sir, very well. 

Shri T. T. Krishnamachari: 
you any association with him? 

You 

Have 

Mr. Machia: I am working in the 
Consolidated Coffee Estate. 

Shri T. T. Krishnamachari: Which 
is Mr. Bull’s concern? 

Mr. Machia: Mr. Bull is the Manag- 
ing Director of the company. 

Shri T. T. Krishnamachari: I think 
the Managing Director can say that 
it is his concern. 

Mr. Machia: I do not think so. 

Shri T. T. Krishnamachari; I shall 
come to Mr. Bull and the Consolidat- 
ed Coffee Estate later. I am glad that 
there is a representative of the Con- 
solidated Coffee Estate here. 

Mr. Radcliffe, I put it to you that 

the Members of the Board did noth- 
ing at all. 

Mr. Radcliffe: I cannot agree with 
you there. The Marketing Commi- 

ttee met; / certain measures were 

taken which are on record in the 
minutes of the Marketing Committee. 

Steps were taken. 

Shri T. T. Krishnamachari; 
was the result? 

What 
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Mr. Radcliffe: The result was that 
prices definitely came down. They 
came down fairly steeply from 

August which was the month of its 
peak. 

Sari T. T. Krishnamachari: You are 
not right, Mr. Radcliffe. 

The average price in August was 

Rs. 299; in September, Rs. 3l6; in 

October, Rs. 304 and in November and 

December, Rs. 257. If the prices 

came down it did not come down be- 

cause of you. It came down because 

of Government, because Government 

said they would take very strong 

action. 

Mr. Radcliffe: I remember that, 

but the records of the proceedings of 

the Coffee Board will go to show 

that the Board did make some efforts. 

Shri T. T. Krishnamachari; 

that 

its responsibility we have to have 

somebody who will guide the Board. 

Do you think it is not necessary? 

Mr. Radcliffe: I am not speaking 

on behalf of the Board, I am speaking 

on behalf of the UPASI. 

Shri T. T. Krishnamachari: UPASI 

sends three representatives to the 

Board which is a predominant part of 

the growers’ representation. UPASI 

was also sending the Chairman of 

the Board at that time. 

I say 

Mr. Radcliffe: I say the powers 

that are given in the present Act allow 

Government to veto any decision of 

the Board and regulate the price. 

Shri T. T. Krishnamachari: Your 

objection is psychological—you do 

not like a paid Chairman, is it? 

Mr. Radcliffe: It is not psycholo- 

gical, it is practical. I feel that in 

the case of a Board constituted to look 

after its own affairs, it is only fair 

that it should be given its own Chair- 

man, 

Shri T. T. Krishnamachari: All feel- 

ings are psychological, Mr. Radcliffe; 

if the Board cannot discharge: 
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you can only sense them, you cannot 
feel them. 

Mr. Radcliffe: This is an elemen- 
tary right which you allow to munici- 
pal and other elected bodies. We are 
not an irresponsible body. 

Shri T. T. Khishnamachari; We do 
not allow it to the Tea Board. 

Mr. Radcliffe; The ultimate power 
should rest with Government—I agree 
entirely. Iam not in any way 
suggesting it should not. But I do 
say that the present Act itself gives 
ample powers to Government. 

Shri T. T. Krishnamachari; 80, you 
would like the status quo to  conti- 
nue? 

Mr. Radcliffe: Yes, Sir. There are 
certain suggestions which we have 
made. 

Shri T. T. Krishnamachari; You 
would certainly feel happy when 
prices shoot up: and you can do what 
you like about it. 

Mr. Radcliffe: I do not think prices 
will shoot up. 

Shri T. T. Krishnamachari; Your 
idea is that Government should be 
constantly corresponding and there 
should be constant use of the powers 
under Section 42 to keep down the 
prices. You will prefer it? 

Mr. Radcliffe: No, Sir. I would say 
that if all Government representatives 
attended the Board’s meetings and a 
decision was come to 

Shrj T. T. Krishnamachari; Let me 
tell you, Mr. Radcliffe, that it is not 
possible for Government to send a 
man senior enough to attend the 
meetings of the Board, because 
Government have other work. That 
is why we propose appointing a Chair- 
man. In the Act as it stands you have 
taken away the representation of 
Government altogether. There is no 
representation of Government except- 
ing that on occasions we can send 

somebody to be present at meetings. . 

Can’t you see? You would have 

noticed that. Of course, Government
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have the powers under section 42. 

But they do not want to take up that 

responsibility, because they cannot 

spare a senior officer. Bangalore is 

far away. That is why we want that 

there should be somebody who _ will 

represent to the Board the Govern- 

ment’s views. 

Mr. Radcliffe: The Chairman is not 

responsible to the Board under the 

amending Bill 4 

Shri T. T. Krishnamachari: He can- 

not ask the Government to use — sec- 

tion 42 every time. 

The other question I would like to 

ask is this. One matter which seems 

to agitate you is in regard to consulta- 

tion of the Board. Ouridea is really 

not that we should not consult the 

Board. We want to make the Board 

more or less autonomous, subject to 

the Chairman being a Government 

representative. We think that the 

Board should perfrom all the func- 

tions and Government should come in 

only if there is any necessity to 

veto. So the Board would ordinarily 

do everything. We took away this 

phrase “after consultation with the 

Board” for this reason. There was 

an emergency in September, i952 and 

Government could not act, because 

the Board meeting could not be con- 

vened. It is merely as 8 contingency. 

Suppose the wording is changed on 

these. lines. This is the gist of it. 

Suppose we put in a new clause like 

this: 

“Before taking any action under 

this Act touching on the functions of 

the Board, the Central Government 

shall ordinarily consult the Board: 

Provided that no action taken by 

the Central Government shall be 

4 the 
challenged on the ground that 

action was taken by the Govern: 

ment ,without such consultation. 

With a safeguard like that we are 

quite prepared to put in a provision 

which will say that kere in these 
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matters the Board should be consult- 

ed. Do you think it would be 

adequate? 

Mr. Radcliffe: If it is your inten- 

tion to consult the Board, may I ask 

why there is any objection to have 

the words “in consultation with the 

Board”? 

Shri T.T. Krishnamachari: Mr. Rad- 

cliffe, after all I am speaking your 

language. I am rather poor atit.. 5 

am explaining to you that it does 

happen, as it happened in September 

i952, that an emergency arises. The 

Board meeting is rather difficult to 

convene. You have to admit that 

in an emergency consultation with the 

Board is not possible. Now I say 

that ordinarily the whole thing must be 

done with the Board’s concurrence 

and consultion, unless Government 

purposes to over-rule under section 42. 

But if any emergency occurs in which 

-they lhave to:take action, they have to 

put the word “ordinarily”. I am 

prepared to go as far as that if that 

would convince you and the UPASI 

that Government’s intention is to 

allow the Board to act asa Board 

and not hold the reins tight and direct 

it all the time. 

Mr. Radcliffe: Well, Sir, you say 

that you would allow the Board to 

act as a Board and everything will 

be done in consultation with the 

Board. That is exactly what we are 

asking for, “in consultation with the 

Board.” 

Shri T. T. Krishnamachari: 

you my difficulty. 

Mr. Radcliffe: I see your difficulty. 

But I would rather like to ask this 

one question. Why is Government 

not able under the present arrange- 

ment to consult the Board at the 

time of/ any emergency? The Chair- 

man through sickness or leave or 

otherwise may be absent, but why is 

it not possible to have a Board meet- 

ing? 

IT told 

Shri T. T. Krishnamachari: It is~ 

difficult to run a Board from Delhi.



Mr. Radcliffe: If such a matier as 

“these prices caused such great concern, 

the Board could have been called. 

Shri T. प्र, Krishnamachari: On this 
point you cannot convince me. I am 

suggesting as a compromise a provi- 

Sion of this nature. Will UPASI find 

it acceptable? 

Mr. Radeliffe: We have suggested 

the words “in consultation wtih the 
Board”. 

Shri _T,) T..Krishnamachari: You 
would like to have your pound of 

flesh. 

Mr. Radcliffe: Not our pound of flesh, 
Sir, but our just rights. We are not 
asking for too much. 

Shri T. T. Krishnamachari: Thank 
you, Mr. Radcliffe. I would like to 
put a few questions to Mr. Machia. 
What is your designation, Mr. Machia? 

Mr, Machia: I am the Secretary of 
the Company. 

Shri T..T. Krishnamachari: What is 
the name of. the Company? 

Mr. Machia:| Consolidated 
Estates. 

Coffee 

Shri T. T. _Krishnamachari: How long 
have you been the Secretary? 

Mr. Machia: I took over as Secre- 
tary on the Ist April of this year. 

Shri T. T. Krishmamachari: Before 
that what were you? 

Mr. Machia: Before that I was Addi- 
tional Secretary. Before I went there 

I was Chief Coffee Marketing Officer 

of the Coffee Board. 

Shri T. T. Krishnamachari: So you 
know the coffee business. How long 

were you there on the Board? 

Mr. ‘Machia: I was for three years 

Chief Coffee Marketing Officer. I 

retired from Government service and 
went over to this company. I asked 

for retirement before my time. 

का 
Shri T. प्‌. Krishnamachati: I suppose 

Service under the Consolidated Coffee 
Estates is more advantageous. 

Mr. Machia: In many ways. And I 

Was going back to my cwn country. 

Shri T. T. Krishnamachari: Can you 

tell us something about the Consolidat- 
ed Coffee Estates. Is it not the biggest 
coffee concern in India? 

Mr. Machia: * It is the biggest. 

Shri T. T. Krishnamachari: What is 
its capital? What was its capital in 

4948? I will refresh your’ memory; 
it was £60,000. 

Mr. Machia: I cannot remember. 

Shri प्र. व. Krishnamachari: If you 
do not know it, please say “I do not 

know it”. I put it to you that in 943 
it was £60,000, before it split up into 
two and became an Indian company. 

Mr. Machia: I do not know about 
its splitting into two. It is an Indian 
Company now. 

Shri T. T. Krishnamachari: It is an 
Indian company because it is register- 
ed under the Indian law. But it is 
not an Indian-controlled company. - 

Mr. Machia: It is an Indian controll- 
€d company. 85 per cent of the share- 
holding is in Indian hands. 

Shri T. T. Krishnamachari: Who are 
the managing agents? 

Mr. Machia: There is no managing 
agency. There is a managing director. 

Shri T, प्‌. Krishnamachari: What per- 
centage is he getting as commission? 

Chairman: If you know, you may 
say. And if you do not ‘want to 
answer you may say that you are not 
willing. 

Mr. Machia: I was only thinking of 
my position as Secretary. 

Shri T. T. Krishnamachari: You need 
not answer. ast to you that. it 
had a capital of £60,000 in 943, 

.
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equivalent to about Rs. 8 lakhs. What 

is the capital of the two companies 

today? 

Mr, Machia: I do not understand the 

reference to two companies. The 

Consolidateq Coffee Estates is one 

company. 

Shri T. T. Krishnamachari: The other 
is the Mysore Coffee Lands and Indus- 

tries. 

Mr. Machia: That is a company re- 

gistered in Mysore, the Coffee I.ands 

and Industries. 

Shri प्‌. T. Krishnamachari: Both 
came out of the original company that 
was the nucleus. 

Mr. Machia: That is a _ different 

company altogether. 

Shri T, T. Krishnamachari; Can you 

tell me the capital of your company 

today? 

Mr. Machia: I could not remember 

straightway. 

Shri T. T. Krishnamachari: Does it 

come to a crore of rupees? 

Mr. Machia: I think it is about 
Rs. 47 lakhs. 

Shri T. T, Krishnamachari: What 
about the reserves? 

Mr. Machia: The reserves are 

about Rs. 40 lakhs, I believe. 

Shri T. T. Krishnamachari: I put 
it to you that it is very nearly a crore 

of rupees. Have you any information 

as to how much money was brought 

into the Company when it became an 

Indian company, new money? 

Mr. Machia: I am unable to give 

it. 

Shri T. T. Krishamacharii Would 

you confirm that it is Rs. 20 lakhs 

now? 

‘Mr. Machia: I do not understand it. 

Shri T. T. Krishn#machari: Since 
reserves are more than Rs. 40 lakhs 

and some part of reserves were con- 

verted—Rs. 5 lakhs and odd—into 

bonus shares, their capital is 47 lakhs 

and I suppose that i0 per cent. manag- 

* ing commission came on the gross turn- 

over. 

Mr, Machia: That is not correct at 

all. 

Shri T. T. Krishnamachari: If it is 

not correct, you are bound te say what 

is correct. 

Mr. Machia: He took a very limited 
commission. He was entitled to 3 per 

cent. of tHé gross profits. He never 

drew it. 

Chairman: If you want any portion 

of this evidence to be treated confi- 

dential we will do it. - If you can give 

the information it will be helpful to the 

Members of the Committee. 

Shri T. T. Krishnamachari: You can 
say ‘I cannot’. 

Mr. Machia: I am giving the infor- 

mation. He was entitled to 8 3 per 
cent. commission on the gross profits. 

He did not draw more than Rs. 24,000 

a year. That is the correct position 

about the managing commission. 

Shri T. T. Krishnamachari: Why did 
he not take it? What was the motive? 

Mr. Machia: I do not know about his 

motives. But the fact remains that he 

did not take more than Rs. 24,000 

a year. 

Shri T. T. Krishnamachari: Mr. 

Machia, what was the dividend that 

your company was paying? 

Mr. Machia: 5 per cent, last year. 

Shri T: T, Krishnamachari: Previous- 
ly? 

Mr. Machia: i8 per cent. 

Shri T. T. Krishnamachari: Previous 

to that? 

Mr. Machia: 20 per cent. 

Shri T. T. Krishnamachari: Previous 

to that?
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Mr. Machia: I believe 
much lower. 

Shri T. T. Krishnamachari: Before 
that it was 77 per cent., and before that 
63 per cent. 

Mr. Radeliffe: Sir, perhaps I could 
give the information. I am a share- 
holder. 

Shri T. T. Krishnamachari: you 
must be a very diligent shareholder, 
Mr. Radcliffe! 

it was very 

-Mr. Radcliffe: I am, Sir, and I have 
to be. Since you are asking questions 
about Consolidated Coffee Estates I 
might be able to hélp you. For the 
nine years, including last year the 
average dividend paid, is 33 per cent. 

Shri T. T. Krishnamachari: ] really 
want the last four years’. 

Mr. Radcliffe: Well, Sir, I have not 
got that. 

Shri T. T. Krishnamachari: I can 
give you. In 950 it was 7, in 957 it 
was 20, in 952 it was 8. In i958 
what was it? 

Mr, Machia: 5 per cent. 

Mr. Radeliffe: And a lot of it came 
from pepper. A very considerable 
Proportion of the profits, something 
like 25 per cent., was due to sale of 
Pepper. Ang from the dividend should 
be deducted an amount of the value 
of 25 per cent. 

Shri T. T. Krishnamachari: Al) that 
I am driving at, Mr. Radcliffe, is merely 
to indicate that there is money being 
made in phenomenal ferms out of 
coffee, and I am also Suggesting that 
the Coffee Board’s policy has helped 
Consolidated Coffee Estates to make all 
that money. Mr. Ivor Bull was the 
Chairman and the Board’s policy was 
run in such a manner that bigger 
estates could make that money. 

Mr, Radcliffe: I do not think that is 
a fair statement. 

Shri T. T. Krishnamachari: I will 
accept the contradiction, 
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Mr. Radcliffe: I would just like to tell 
the size of Consolilated Coffee Estates. 
It has, I think, 7,000 acres. And 7.000 
acres naturally will produce an ap- 
preciable profit, something rather diffe- 
rent from 300 or 400. I would like to 
emphasize it. 

Shri प्‌. T. Krishnamachari: One more 
question, Mr. Machia. You were for 
three years Chief Coffee Marketing 
Officer? 

Mr. Machia: Yes. 

Shri T. T. Krishnamaétri: What was 
the price fixed for plantation coffee in 
those three years? 

Mr. Machia: I am unable to remem- 
ber the prices. 

Shri T. T. Krishnamachari: What 
were the prices during the years when 
you were there? 

Mr, Machia; I came there in May, 
948 and I left in May, 95T. 

Shri T. T. Krishnamachari: You did 
not know if there was any big increase 
in price? 

Mr. Machia: You will find that I 
did my very best to keep prices down. 
There are records there. 

Shri T. T. Krishnamachari: And the 
Board appreciated’ if? 

Mr. Machia: They had no other 
course. Because, the Chief Coffee 
Marketing Officer has Powers to control 
the prices. 

Shri T. T. Krishnamachari: I do not 
know! The present Chief Coffee Mar- 
keting Officer does not seem to have ft, 
and he is not very popular with the 
Board. 

Mr. Machia: The Act gives the power 
to the Chief Coffee Marketing Officer 
for controlling the prices, 

Shri Gadilingana Gowd: May I know 
the number of large growers and the 
acreage covered by large growers?



»Mr. Machia; Above i00 acres, there 

are 590 growers, holding a total acreage 
O£)2,9,566 acres: धर 

‘Shri Gadilingana Gowd: What do you 

mean by industries entirely in Indian 
hands? 95 

Mr. Machia: The total acreage is 

240,000 acres. The European holding 

is just about 0 per cent.: 26,000 acres. 

Shri N. Somana: It was stated by the 
representative of the Coffee Board that 

this year, the,production has gone up 

to 29,000 tons. Do you think there is 

more scope for development of this 

industry? 

Mr, Machia: There is scope for deve- 

lopment in two ways. One is increase 

in yield of the existing acreage. _The 

other is re-cultivating the lands which 

were abandoned a number of years 

ago and the third is, opening up virgin 

jungles. I think there is great scope 

for development. 

Shri Somana: What is the internal 

consumption in India, roughly? 

Mr. Machia: At present, it is in the 

neighbourhood of 8,500 tons. 

Shri Somana: Do you think there is 

scope for increase? 

Mr. Machia: I am sure there is room 

for increase. 

Shri Somana: How do you think that 

the consumption would increase. 

Mr. Machia: In the same manner as 

the Board increased the consumption 

from oan average of 8000 tons to 

i8,000 tons over a period of 42 years. 

by opening India Coffee Houses and 

introducing the beverage to people 

who have not drunk it before, 

. Shri Somana: Do you think 

that sufficient propaganda is now 

being done for coffee drinking in the 

North? || 

‘Mr. Maehia: I think there is great 
scope for increased propaganda in 
the ‘North. पर ।क्‍ 
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Shri Somana: Do you mean to say 

that there must be more propaganda 

for coffee drinking? 

Mr. Machia: Yes. That should be 

done. It is well known that 970- 

duction is going up every year. It 

js necessary that the marketing side 

is developed at the same time as the 

increase in the crops. 

Shri N. Somana: There is a sug- 

gestion that this amount for propa- 

ganda work should be taken from the 

pool fund. Do yeu agree to that? 

Mr. Machia: The pool fund belongs 

to the growers who have surrendered 

their coffee to the Board. .Propa- 

ganda has always been done.not only 

in the case of the Coffee Board, but 

also in the ease of other commodities, 

from the cess that is collected. The 

cess has all along been used for re- 

search and. for propaganda to in- 

crease the consumption of coffee. 

Chairman: These are questions 

which can be put to the Board. We 

have also asked the Board. These 

are representatives of the UPASI. 

They may not be useful in this con- 

nection. 

Shri Somana: The witness was the 

Chief Marketing officer , for three 

years. So, I thought. these questions 

were relevant. 

It is said or feared that this Board 

is not keeping the interests of the 

small growers. Is there any basis 

for that? 

Mr. Machia: I am afraid there is 
a good.deal.of confusion on this mat- 

ter. The Board does its best for 

the small grower. There is no doubt 

about that. The small grower has 
the greatest, confidence in the Board 

for this reason that when the small 

grower delivers his coffee to the 

Board, he is getting full value for 

his coffee straightaway. At the end 

of the season, if there is any extra 

money due to him, the small grower 

receives the additional payment and 

the payment is identical with the 

payment ४० the large grower. That
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has acted very beneficially to the 
smallgrower because he receives his 
Payment straightaway. He does not 
have to make distress sales and he 
does not go into the hands of the 
money lenders as he did in the past. 

Shri N. Somana: Apart from the 
sentimental grounds, have you any 
serious objections if the Chairman is 
appointed by the Government? 

Mr. Machia: I do not think that the 
grounds can be said to be sentimen- 
tal. 

Shri N. Somana: What 
grounds of objection? 

are your 

Mr. Machia: We feel that having 
the Chief Executive officer of the 
Board as also the Chairman of the 
Board is retrograde, because, it means 
that he can condition the discussions 
in the Board along the lines which 
he wants to take. We do feel that 
the Chief Executive should not be 
the Chairman of the Board at the 
same; time. 

Shri N. Somana: Don’t you think 
that the Board ‘as constituted is 
mainly represented by the growers? 

Mr. Machia: That, again, is a very 
controversial statement. Out of 30 
members on the Board, 4 are 
growers. Out of the 4 growers, 
three are nominated by the Mysore 
Government. Eleven are true repre- 
sentatives of the Planting Associa- 
tions, that is, growers. 

Shri N. Somana: Do you think that 
the consumers’ interests are  suffi- 
ciently represented? I want your 
Opinion as a Member of the UPASI, 
not as an ex-officer of the Coffee 
Board. 

Mr. Machia: The existing Act, as 
far as I remember, has no provision 
for the consumers representative. As 
far as I know, Shri Raghavachari was 
appointed by the Central Govern- 
ment to represent the consumers on 
the Board, I believe. in one of the 
trade interests. 
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Shri T. T. Krishnamachari: On be- 
half of the Co-operatives. Asa 

consumers’ representative. he was 

given a seat among the trade mem- 

bers. 

Shri C. R. Narasimhan: Can you 
tell us as to how much capital has 

been invested in the coffee industry 
by the members of the UPASI? Is 

it difficult to answer? 

Chairman: It is an Association of 

people. It would be difficult. 

Shri 0. R. Narasimhan: As gentle- 
men in the trade, could you tell us 

how much money thas beeen invested 

in this industry roughly? 

Mr. Machia: We do not know. 

Chairman: That is difficult to say. 

Shri Damodara Menon: + would 

like to have one clarification from 

Mr. Radcliffe. You stated in answer 

to the Minister, as a point of diffe- 

rence between the Coffee Board and 
other Commodity Boards like the Tea 

Board, that you have to surrender 
all the ‘produce to the Board where- 

as in the case of other Boards, it is not 
done. I want to know whether this 
arrangement works generally to the 

advantage of the producer or not. 

Mr. Radcliffe: It is a large question. 

I would like to refer to the old Act 

of 942 where the Board was con- 

stituted to come to the assistance of 
the industry. This assistance has 

been ably brought out in the report 

of. the Ministry of Commerce in 953 

and also’ in’ the figures shown in the 

UPASI memo. 

Chairman: The question which the 
hon. Member asked is, is it or is it 
not to the advantage of the industry 
to lhave this sort of control whereby 
you will transfer all the produce to 
the pool? 

Mr. Radcliffe: Yes. If the control 
is worked in the right way, it is de- 
finitely beneficial to the industry,, 
and that means the nation as a whole, 
everybody connected with the indus- 
try.



Shri Damodara Menon: Is it your 

view that because such a surrender 

is made, the growers must have ade- 

quate representation in the Board? 

In the previous Board, the growers 

were having their representation. 

In the present Board, it is by nomi- 

nation. Is it your fear that if repre- 

sentation is made by nomination, 

your interests will not be properly 

safeguarded? 

Mr. Radcliffe: Yes, Sir. There is 

every likelihood that a wrong person 

may be chosen. We do feel that as 

the producer surrenders the whole 

produce, unless he is allowed to have 

his accredited representatives, he will 

not have confidence in the body that 

controls. Without that confidence, 

co-operation would be lacking and 

there will be no expansion in the in- 

dustry. We do feel that the accre- 

dited representatives of the growers 

must be on the Board to control 
their affairs and that is only right 

in the modern set up of democratic 

institutions. 

Shri Damodara Menon: The hon. 

Minister read out something like an 

assurance that you will be consulted. 

Will you be satisfied with such an 
assurance? 

Mr. Radcliffe: I am indeed very 

happy to hear that assurance. But, 

I would ask him, would ‘he, instead 

of putting such a clause in the face 

of the Bill, put it after the three 

‘sections which we ask? I suggest 

that it does not make any great 
difference. It would meet the wishes 
of the whole industry. To that extent 

we would consider it a very gracious 

move on the part of the Ministry if 

ihe would agree. 

Shri T. T. Krishnamachari: Has the 

Board gone on increasing the percen- 

tage of the produce which has to 

be surrendered? Was it not origi- 

nally: 60 per cent.? { 

Mr. Machia: When the Board 

started, only as much coffee as was 

required for export was taken over 

by the Board in the pool. In course 

of time, the Board found that it was 

better to take over the entire pro- 

duce and market it in the country 

and export any surplus that may be 

available. So far as I remember, 

since about 948, or may be a bit 

earlier, there has been no _ internal 

sale. 

Shri T. T. Krishnamachari: Origi- 

nally the quota was 60 per cent. 

Then, it became 90 per cent. and 

then full 00 per cent. It does not 

stand to reason that it is entirely 

not to the advantage of the grower. 

Mr. Machia: It is of advantage to 

the grower. 

Shri T. T. Krishnamachari: Is it 

not unfair that that particular act of 

voluntary self-abnegation should be 

shown as something of a great sac- 

rifice when it happens to be to your 

own good? 

Mr. Machia: I do not think we 

have ever claimed that there thas 

been any self-abnegation in surren- 

dering the coffee. 

Shri कफ, T. Krishnamachari: Of 

course, you are not a member of 

the Coffee Board. 

Mr. Machia: I happen to be a 

member of the Coffee Board now. 

Shri T. T. Krishnamachari: The 

Coffee Board, in paragraph 5 of their 

memorandum say/that the growers 

are compelled to surrender every 

bean to the Board. 

Mr. Machia: It only says the sec- 

tion under the Act compels them to 

surrender. It is a mere statement 

of fact. 

Shri T. T. Krishnamachari: The 

growers can sell themselves and the 

Board will only function for the pur- 

pose of research, export, propaganda 

and so on. 

Mr. Machia: You are suggesting 

that the Board goes back to the old 

position of taking only as much 

coffee as is required for export.



Shri T. T. Krishnamachari: If they 
feel like it. 

Mr. Machia: There is one objection 
to it, and that is this. The high 
price that you now get for export 
benefits all the growers, big and 
small. 

Shri T. T. Krishnamachari: You 
cannot have it both ways. You must 
decide on their having the cake or 
eating it. If you want the cake, 
you have the present Board. If you 
want the benefit of the exports, the 
increased price that you get, the 
auction price that you get by means 
of well-regulated auctions, over and 
above the cost, whatever might be 
is .agreed upon, then you have to 
eonform yourself to certain discip- 
line. If you do not want it, the 
Government will allow such exports 
as they think fit and then mop off 
the difference by means of export 
duty and leave some money in the 
hands of the Board so that they may 
use it for purposes of development 
or rehabilitation. You can do what 
you like. Government will levy ex- 
cise duty at the curing yards. It is 
easy to do that, and we willhave the 
Board as a sort of skeleton body for 
performing limited functions. You 
can have your own private associa- 
tions. The UPASI may control the 
whole show. What is your idea? 

Mr. Machia: I do not think so. 

Shri प्‌. T. Krishnamachari: Then, 
I do not even need to have the 
Board. I can have five or six peo- 
ple to advise me. The Chief Coffee 
Marketing Officer can run it cheaper. 

Mr. Machia: If you have made up 
your mind...... 

Shri T. T. Krishnamachari: I am 
putting it to you as an alternative. 
There is complete democracy, even 
democracy to commit suicide. Don’t 
you think as an experienced person 
that ought to satisfy the growers? 
They will have complete freedom to 
do what they like. The growers can- 
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not ask me to take up a responsibi- 
lity and say I shall not exercise my 
power. They tell me how to exercise 
my power. 

Mr. Machia: 
plete freedom. 

Shri T. T. Krishnamachari: Why 
not? You can do what you like. 
The law of supply and demand will 
determine the prices you get. 

It would not be com- 

Mr. Machia: It would not be a free 
market because the prices of the ex- 
ported coffee will also be determined 
by Government. 

Shri T. प्‌. Krishnamachari: That is 
Government’s responsibility. No 
Government can surrender that to 
the Coffee Board. 

Mr. Machia: That I agree. Even 
now, it is under Government’s 
orders. 

Shri T. T. Krishnamachari: I put 
it as an alternative. The UPASI is 
right. I accept your position. This 
is a free democratic eountry, demo- 
cracy for all. 

Mr. Machia: It will benefit the big- 
ger growers. 

Shri T. T. Krishnamachari: I will 
look after the small growers. Let 
me see if the big grower makes 
money. I would like to see. Do you 
think you can make the money? 

Chairman: The point you have to 
answer is: would your association 
like it or not. You say you like 
it or not, and give the reasons. 

Mr. Radcliffe: May I reply? You 
raised a very big question indeed 
about the whole of control and mar- 
keting which I feel cannot be decid- 
‘ed just over the table in two minutes. 
The whole history of the Board has 
shown that the industary has bene- 
fited by it. There has been a very 
large increase in the acreage, which 
means a very large increase in em- - 
ployment, which is something to be 
prized. We feel that if the grower 
is allowed to make fair profits, he
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would expand his industry and there 
would be scope for much employ- 
ment in our Malnad country. 

Shri T. T. Krisknamachari: They 
are all extraneous reasons. 

Mr. Radcliffe: I have lived for a 
long time in the Malnad country. 
We have got something here which 
is really worthwhile which we can 
develop. The Board has béen of im- 
mense benefit to the small grower, 
and every small grower on that side 
will tell you so. If it is going to be 
a free market, quite obviously the 
more intelligent and better organized 
big grower would be more able to 
get the benefits. We feel there are 
great difficulties in marketing, and 
we have certain suggestions to make 
on this. If you consider that the 
money of the big grower is too much, 
the proper way to mop it up is 
through taxation. Let us increase 
our industry, let us expand it to the 

maximum extent possible. Let us 

help the small grower who is badly 

in need of help. I am a very active 

member of the research organization 

of the Board. I have tried very 

hard in the past six years to do some- 

thing for the industry, and we have got 
something going now which, we feel, 
will help the small grower. We have 

increased our research staff. If we 
are going to scrap our marketing pros- 

pects as they are today, we do feel 

the small grower will be left high 
and dry. 

Chairman: So, your being asked to 
surrender all your production to the 
pool is a help to the industry? 

Mr. Radcliffe: Definitely, that is so. 

Chairman: Thank you, gentlemen, 
for giving us such valuable evidence. 

(Witnesses then withdrew) 

The Committee then 
6-25 p.m.) 

adjourned at 

a)
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